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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee to
submit the Report on their behalf, present this Fourteenth Report
(Eighth Lok Sabha) on the Ministry of Finance (Department of
Economic Affairs—Banking Division)—~Reservations for, and em-
ployment of, Scheduled Castes and Scheduled Tribes in Canara Bank
and credit facilities provided by the bank to Scheduled Castes and
Scheduled Tribes.

2. The Committee took evidence of the representatives of the
Ministry of Finance (Department of Economic Affairs—Banking
Division) and Canara Bank on the 22nd and 23rd January, 1986,
The Committee wish to express their thanks to the officers of the
Ministry of Finance (Deptt. of Economic Affairs—Banking Division)
and Canara Bank for placing before the Committee material and
information the Committee wanted in connection with the examina-
tion of the subject.

3. The Report was considered and adopted by the Committee on
April 23, 1986.

4. A summary of conclusions/recommendations contained in the
Report is appended.

New Devms;- KfYSHAN DATT SULTANPURI,
April 23, 1986 Chairman,
'1_l.az;akha 2, 1908 (Saka) Committee on the Welfare

of Scheduled Castes and
Scheduled Tribes.
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CHAPTER I
INTRODUCTORY
A. Organisation .

The Canara Bank is one of the fourteen banks which were
nationalised in July, 1969. It is a body corporate under Section
3(4) of the Banking Companies (Acquisition and Transfer of Under-
takings) Act, 1970. Its organisational set up comprises of four tiers
viz. Branches, Divisions, Circles and Head Office in a heirarchial re-
lationship with each other. Functions at the Head Office are cate-
gorized into 4 wings and each wing is headed by a General Manager.
The wings are:

1. Personnel

2. Credit

3. Planning & Development

4. Finance & General Administration.

1.2 All directives received in regard to reservation for Scheduled
Castes and Schedulde Tribes are scrutinised by the Head Office and
guidelines issued to respective Circle Offices.

'1.3. As in June, 1985, there were 49 Divisional Offices and 1582
branches of the bank as under: —

Rural Semi-urban Urban Metropolitan
615 420 253 204

B. SC/ST Cell/Liaison Officer

1.4 The Ministry of Finance has informed that its Banking Divi-
slon is concerned with Government policies which have a bearing
with the working of commercial banks and term lending institutions
excluding Life Insurance Corporation of India, General Insurance
Corporation of India and the Unit Trust of India. In this Division
there is a Scheduled Caste/Scheduled Tribe Cell working under the
overall charge of a Joint Secretary which is responsible for watthing
the implementation of Government orders regarding reservation f.or
Scheduled Caste/Scheduled Tribe in public sector banks!financial
institutions. At present, the composition of the Cell is as follows: —

Section Officer .. 1
Ascistants o2
L.D.C. o1
Daftary/Peon o1 .
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1.5 The Under Secretary is in charge of this Cell. The weorlk of
the Under Secretary is supervised by a Deputy Secretary. The
overall charge is with a Joint Secretary.

1.6 The representatives of the Ministry of Finance informed the
Committee during evidence that the strength of the entire Banking
Division had been assessed by the Work Study Unit and there was
no proposal to increase staff further, There was one Assistant in
Scheduled Caste/Scheduled Tribe Cell who belonged to Scheduled
Caste. As far as policy decisions were concerned, the Deputy Sec-

retary, Joint Secretary and Additional Secretary were actively in-
volved.

1.7 The Ministry has informed that all the public sector banks
have already been advised to nominate an officer as Liaison Officer
for dealing with matters relating to representation of - Scheduled
Castes and Scheduled Tribes in the services of the bank, both at
their Head Office and Regional/Zona) offices.

18 At the Head Office of Canara Bank an Assistant-General
Manager of a Wing not connected with personnel functions (ag re-
quired by the Ministry) is nominated as the Chief Liaison Officer
and Assistant General Managers at Clrcle Offices act as co-ordinat-
ing Liaison Officers.

1.9 It has been stated that in Canara Bank, a Cell is working under
the overall charge of Chief Liaison Officer at Head Qffice, Bangalore
which is responsible for overseeing the implementation of Govern-
ment orders regarding reservations for Scheduled Caste/Scheduled
Tribes. The composition of the Cell is as under: —

(a) Chief Liaison Officer;
(b) 2 officers belonging to Scheduled Caste/Scheduled Tribe;
(c) 2 officers looking after personnel matters; and

(d) One officer monitoring the credit facilitieé extended to
minority and. weaker sections.

1.10 Placing of indents and allotment of candidates for officers
and clerical cadres are done at Head Office while recruitment of
clerical and sub-staff cadre are done by Circle Offices headed by
Deputy General Managers, on regional basis. A Cell at each of the
Circle Offices headed by the Liaison Officer and comprising of an
officer belonging to SC/ST category and another officer working at
staff sections is being set up.
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1.11 All Directives received in regard to reservation for Sche-
duled Castes/Scheduled Tribes are scrutinised and guidelines issued
by the Head Office to respective Circle offices, which are also over-
seen by the Cell functioning at Circle Offices headed by the respec-
tive Liaison Officers. The Liaison Officers appointed at Circle Offi-
ces have been advised to keep the Head Office informed of the
matters that are discussed with the representatives of the Scheduled
Caste/Scheduled Tribe employees’ Association and other related
matters. Wherever necessary, suitable guidelines are given to
Circle Offices by the Head Office. Meetings are held among Liaison
Officers to discuss matters of common interest,

1.12 The representative of¢the bank stated during evidence that
the Chief Liaison Officer at-the Head Office came from a fairly
senior level of Assistant General Manager. So far there had been
nobody from the Scheduled Caste or Scheduled Tribe in the execu-
tive cadre to be appointed for this post. There were two officers
from Scheduled Caste and Scheduled Tribe community who assisted
the Chief Liaison Officer. In terms of the instructions issued by the
Ministry of Home Affairs regarding duties and functions of Liaison
Officers, the Liaison Officers in Banks are, inter-alia, responsible
for:—

(i) Ensuring due compliance with the Government Orders re-
lating to reservation of “vacancies in favour of Scheduled
Castes/Scheduled Tribes and other benefits admissible to
them;

(ii) Ensuring timely submission of various reports to Govern-
ment regarding recruitment/promotion of Scheduled
Castes/Scheduled Tribes against the reserved vacancies;

(iii) Scrutinising and consolidation of various statements
received from subordinate offices (Regional/ Zonal /Division
offices) ;

(iv) Conducting annual inspection of rosters;

- (v) Ensuring extensich of necessary assistance to Government
and the Commissioner for Scheduled Castes/Scheduled
Trbes in the investigation of complaints received by Gov-
ernment and the Commissioner in regard to service mat-

ters;
(vi) Answering queries and clearing doubts raised by the Zonal;

Regional|Divisional Offices of the Bank in regard to
matters covered by reservation orders;
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(vif) Looking into the grievances of Scheduled Caste/Schedul-
ed Tribe employees regarding their service matters;

(iii) Answering queries and clearing doubts raised by the Zonal/
Regional|Divisional offices of the bank in regard to mat-
ters covered by reservation orders;

(ix) In Canara Bank periodical statements on reservations
for recruitment|promotion of Scheduled Castes|Scheduled
Tribes are submitted in the prescribed proforma to the
Ministry.

The progress of implementation is reported to the Board of
Directors on a periodical basis. ’

Liaison Officers of -the Bank attend meetings conducted in the
Ministry and represents the bank in other concerned seminars, etc,

1.13 The Officer-in-charge of Scheduled Caste/Scheduled’ Tribe
Cell in the Banking Division functions as the Liaison Officer. The
various statements received from the bank regarding recruitment/
promotion of Scheduled Castes/Scheduled Tribes against reserved
vacancies are scrutinised in the Cell and the shortfalls, if any, pointed
out to the bank. The queries|doubts posed by the bank to the
Banking Division are examined by this Cell and the necessary clarifi-
cation is sent to the bank. The representations received from the
Scheduled Castes|Scheduled Tribes Associations in the Banking Divi-
sion are taken up with the Bank(s) and necessary guidelines are
issued wherever considered necessary. Besides this, the Cell also
examines various instructions issued by Government from time to
time and forwards are same to the banks for implementation. Spe-
cial importance is given to the Parliament Questions and letters
from Members of Parliament and other VIPs and the same are
examined on priority basis. The Officer-in-charge of the Cell also
meets the bank staff occasionally and discusses with them various
matters referred to in the representations received from SC|ST Asso-

ciations: .

114 The Committee note that the revised strength of Scheduled
Caste|Scheduled Tribe Cell in Banking Division of the Ministry of
Finance after assessment by the Work Study Unit is one section offi-
cer, iwo Assistants and one L.D.C, as against the previous strength
of one Section Officer, one U.D.C. and one L.D.C. The Under Secretary

"is in charge of the Cell. Deputy Secretary, Joint Secretary and Add'i'
tional Secretary are actively involved in policy decisions. In . this
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connection, the Committee would Iike to draw attention to instruc<
tioms contained in Ministry of Home Affairs OM. No. 27/22/68-Estt.
(SCT) dated 9th April, 1969 according to which an officer at least
of the rank of Deputy Secretary should be appointed as Liaison Offi-
cer in respect of matters relating to representation of Scheduled
Castes and Scheduled Tribes. The Committee recommend that in-
stead of Under Secretary, an officer of the rank of Deputy Secretary
should be made Liaison Officer in the Banking Division and SC|ST
Cell should be directly under him. The Liaison Officey should as
far as possible belong to SC|ST category.

1.15 The Committee note that an Assistant General Manager not
connected with the personnel functions has been nominated as Chief
Liaison Officer at the Head Office of Canara Bank. A Cell is working
under the overall charge of Chief Liaison Officer who is responsible
for overseeing the implementation of Government orders regarding
reservations for Scheduled Castes and Scheduled Tribes. Assistant
General Managers at Circle offices of the bank have been designated
as Liaison Officers. Scheduled Caste|Scheduled Tribe Cells arc
being set up at Circle Offices under the charge of a Liaison Officer.
The Committee recommend that these Cells with adequate staff
should be set up at all Circle offices without further delay so that
matters relating to reservation in services and other welfare mea-
sures for Scheduled Castes|Scheduled Tribe employees are dealt with
effectively. The Committee also recommend that as soon as officers
of the level of Assistant General Managers belonging to  Scheduled
Caste|Scheduled Tribe categories become available, they should be
appointed as Chief Liaisol.a Officer/Liaison Officer.

C. Board of Directors

116 In a note fufnished to the Committee, it has been stated that
appointment of Directors on the Bank’s Board of Directors is made
by the Government of India under Clause-3 of the Nationalised Banks
(Management and Miscellaneous Provisions) Scheme, 1970. Many
of the Directors are chosen from certain specified interests so as to
give the'Board of the corporate body, a balanced expertiselexperience
to oversee its functioning effectively.

1.17 Non-official Directors of the Board of Canara Bank are yet
to be nominated by the Government. Presently no Director belong-
ing to Scheduled Caste|Scheduled Tribe category is on the Board.
Earlier Mr. N. D. Kamble was the Director (belonging to reserved
category) from 14.1.82 to 13.1.85.



6

1.18 The Board of Directors are informed of Government instruc-
‘tions relating to Scheduled Caste|Scheduled Tribe and they en-
deavour to ensure implementation of these instructions. The perio-
dical reports regarding implementation of reservation orders in
favour of SCIST are placed before the Board and the Board is kept
informed about the developments from time to time: The Directives
given by the Government are placed- before the Board and imple-
mented.

1.19 The decisions taken by the Board of Directors are cor-
porate decisions and not those of any individual Directors or a group
-of Directors. The participation of the individual directors is only in
relation to the working of the Board as a whole and not in his indivi-
«dual capac1ty

1.20 All the nationalised banks are required to follow the pres-
-cribed reservation for Scheduled Castes|Scheduled Tribes in appoint-
ment to various posts and in promotions and the Board of Directors
.as a whole is expected to see inter-alia that the policies thus 1laid
down are carried out by the bank.

1.21 The representative of the Ministry of Finance stated during
-evidence that the present Board of Directors of Canara Bank con-
sisted of the Chairman and Managing Director, the Executive
Dmector a representative of the employees of the bank, one R.B.I.
nominee and one officer of the Banking Division. Total membership
of the Board was 15 out of which five had been filled and there were
10 vacancies.

1.22 In regard to one Member of the Board being from Sche-
duled Caste|Scheduled Tribe, the representative of the Ministry
stated as under:— .

“This has been accepted by Government. Government in-
variably nominates a member from Scheduled Castes or
Scheduled Tribes on the Board. In the earlier Board of
Canara Bank there was a member belonging to Scheduled
Caste. Today in Reserve Bank of India local offices etc.
there are Directors belonging to Scheduled Caste but the
Board of nationalised banks have not yet*been finalised by
Government. Whenever this decision is taken, this gene-
ral view of the Government viz, that on every Board there
will be one member belonging to Scheduled Caste or Sche-
duled Tribe will be followed.”
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1.23 Regarding delay in appointment of new members on the
Beard of Directors, the representative of the Government stated that
membership of the Board automatically lapsed at the end of 3 years.
The members were on the Board til] January, 1984. Thereafter Gov-
errment had not appointed new members.

In fact no non-official member had been appointed by Govern-
ment on any of the nationalised banks. The matter was under con-
sideration of the Government. Asked if five Directors were enough
for the efficient working of the bank, the representative of the Bank-
ing Division stated that five members on the Board was not a small
number but if the number was increased, then certainly the work
could be done in an efficient manner.

1.2¢ When it was pointed out that information regarding reser-
vation in promotions was given to the Board only in 1984, the repre-
sentative of the bank stated that it was a slip on their part upto 1983.
He, however, stated that implementation of promoion quota Wwas
dore from 1.7.79 as per Government's guidelines. He further stated
that they had updated the Board about the information on reserva-

tion in promotion,

1.25 The Commitee are concerned to note that while it is the
pelicy of the Government that one member belonging to Scheduled
Caste|Scheduled Tribe should be on the Board of Directors of all
nationalised banks, presently no Director belonging to Scheduled
Caste|Scheduled Tribe is on the Board of Canara Bank for the last
mgre than one year. While the total membership of the Board is 13,
the present Board of the Bank consists of Chairman and Managing
Director, the Executive Director, a representative of the employees
of the bank, one R.B.I. nominee and one officer of the Hanking Divi-
sion. There are ten vacancies in the Board. The Committee desire
that the vacancies in the Board should be filled up immediately and
at least one member belanging to Scheduled Castes/Scheduled Tribes

should be, nominated on the Board.



CHAPTER II
RESERVATIONS
A. Reservation in Direct Recruitment

2.1 1t has been stated in a note furnished by the Ministry that in
Canra Bank reservation orders apply to direct recruitment in officers,
clerical and subordinate cadres.

2.2 In accordance with Government directives the percentages
of reservations made by the Canara Bank in favour of Scheduled
Castes|Scheduled Tribes and the date from which applicable in
respect of various categories of staff in recruitment and promotion are
given below:

Cadre Direct recruitment
Percentage - of Percentage  of
reservations reservatio ns
. sG¢ ST sC ~ sT
! - : 2 .3 4 5
OFFICERS
JMGI . . . . . 15% 7% 15% 7%
from 19-7-69 to from 1-6-85 onwards
31-5-1985

CLERCIAL & SUB-STAFF : VARIES FROM STATE TO STATE

per cent percent  percent  per ocgt

Andhra Pradah‘ . . . . . 13 5 15

Asam . . . . . 6 1§ 6 1
Bihar . . . . . 14 9 15 9
Gujarat . . 7 14 7 1
Haryana . 19 5 19 Nil
H.P. . . . . 22 5 > a5 5
J&K . . 8 5 9 Nit
‘Kamataka . . . . 13 5 15 5
Kerala 5 10
Maharashtra 6 6 7 o




per et peront pesoent  per cent

M.P. . . 13 20 14 23
Manipur v . . . 2 31 1 27
Meghalaya . I . 4“4 1 44
Nagaland Nil 45 Nil 45
Orissa . 15 23 15 23
Punjab . . . 25" 5 ‘29 Nil
Rajasthan . 16 12 17 12
Tamilnadu” 18 5 19 I
Tripura . 13 29 15 29
U.P. . 21 5 21 Nil
W.B. . . . . . 20 6 22 6
Andaman & Nicobar . Nil 16 Nil 12
Arunachal Pradesh . . Nil 45 1 44
Chandigarh . . . . . 12 5 14 Nil
Dadra & Nagar Haveli . . . 2 43 2 43
D ., , , , . . 15 i

Goa, Daman & Diu . . PR 2 5 2 1
Lakshadweep . . . N Nil 45 NI 45
Pondicherry . . . . . 16 5 16 Nil.
Mizor:m . . . . . . . *Nil 45.

2.3 Vacancies in the Junior Management Grade Scale-I in respect
of Probationary Officers are fllled in accordance with the promotion
Settlement entered into with the recognised employees Union. Ac-
cordingly, 20 per cent of the vacancies are filled in by direct recruit-
ment through B.S.R.B. and the remaining 80 per cent are filled in
by promotion from within from the clerical cadre, Vacancies in
clerical cadre are generally filled by direct recruitment. A very

small proportion of vacancies are filled through promotion from sub-
staff,

2.4 The number of vacancies reserved for Scheduled Castes]
Scheduled Tribes in accordance with the roster points are informed
to the B.S.R.Bs, as also backlog of unfilled vacancies, if any, in
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each state while indenting for the requirement of clerical cadre per-

sonnel. In the sub-staff cadre all vacancies are filled in by direct
recruitment through the medium, of Employment Esxchanges|Rajya
Zilla Sainik Boards|Special Employment Exchanges and Vocational

Rehabilitation Centres in accordance with the Government of India
directives. "The vacancies are notified to the Employment Exchanges| .
Sainik Boards|Special Employment Exchanges as the case may be
and on receipt of the panel of names sponsored by them, eligible
candidates are interviewed and a panel of selected candidates is pre-
pared. Selected candidates are drawn from the panel as and when

permanent vacancies in sub-staff cadre arise. Reservations are made

as per the roster for appointment of sub-staff cadre and the number

of reserved vacancies are notified to the Employment Exchanges/

Sainik Boards|Special Employment Exchanges for physically handi-
capped persons, as the case may be. _

2.5 In reply to a question about the nature of machinery|checks
devised to €nsure that reservations made in favour of Scheduled
Castes/Scheduled Tribes are actually fulfilled, it has been stated
that a built-in system of checks to ensure that reservation of Sche-
duled Castes|Scheduled Tribes are actually fulfilled is in  vogue.
With a view to ensure that reservations are properly arrived at,
the liaison work with the B.S.R.Bs is centralised at the Head Office
of Canara Bank. Similarly all recruitment work in the permanent
cadre of the Bank is centralised at the Bank’s H.O. The allotments
made by the B.S.R.Bs are verified and forwarded to Circle Offices
for appointment. Feedback from Circle Office is obtained to ascer-
tain the number of candidates who have accepted the offer and who
have joined the services of the Bank. Similarly, even in the sub-
staff cadre the panels for appointments prepared by various Circle
Offices are received at the Bank’s Head Office and permanent ap-
pointments are made only after verifying the vacancy position in
each area. Substitute for drop outs are indented to the B.S.R.Bs|
Employment Exchanges keeping in view the reservations position.
Every time an indent is placed to the Recruitment Board the num-
ber of reserved vacancies are informed,

»

2.6 It has further been stated that periodical statements are
sent by the bank to Banking Division of the Ministry of Finance
regarding recruitment|promotion of Scheduled Castes and Scheduled
Tribes. Statement sent to Banking Division regarding the recruit-
ment of Scheduled Castes and Scheduled Tribes during 1984 is
given in Appendix I.
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2.7 On being asked during evidence whether Banking Division
-officers were visiting the banks periodically to see the implementa-
tion of instructions regarding reservations for Scheduled Caste and
Stheduled Tribes, the representative of the Ministry of Finance
stated as under:

“It would be very difficult to get the information on all as-
pects from the Banks. There are so many aspects which
are being monitored. This is being done by the repre-
sentative appointed by the Goverrment an the Board
of the bank. Therefore when these quarterly reports
come up before the Board where bank officers are also
‘present, wherever there is any lacuna, that can be cor-
rected through the medium of the Board of Directors.”

‘2.8 When it was specifically asked if the Committee could take
it that the officers from the Banking Division were not visiting the
‘banks, the representative of the Ministry stated as under:—

““The .Banking Division officers visit tHe banks for the Board
meetings every month. In the meetings of the Board
themselves held in different months they have a pattern
-of reviewing different banks. The officer in the Banking
Division monitors work relating to  Scheduled Castes|
‘Scheduled Tribes once every quarter.. It is true na one
goes from the Banking Division to the banks, but we
think since the Dircctor of the Banking Division goes, the
purpo®e is served. Since the banks are 28 in number, it
will be difficult for officers from Banking Division to visit

each of them.”

.

2.9 In reply to a question whether the system of paying visits to
‘these banks by officers from the Banking Division was not necessary,

the representative of the Ministry stated as under:
“T would nct not say that it is not necessary. Bu it is hot really
phvsically possible, because the number of staff is limited.
Our Directors going there will be more practical.”

210 The Committee note that reservations for Scheduled Castes
and Scheduled Tribes in direct recruitment have been inforce in
Canara Bank since 19-7-1969, the date of nationalisation of the bank,
The reservations are applicable for recruitment to the posts in officers,
clerical and sub-stalf cadres.

715 LS—2



12

211 The Committee feel unhappy that implementation of reser--
vation orders by Canara Bank is not satisfactory and leaves much.
scope for improvement. According . to information sent by the bank.
to the Banking Division of Ministry of Finance regarding recruit-
ment of Scheduled Castes/Scheduled Tribes during 1984, there was.
backlog of 64 Scheduled Castes and 76 Scheduled Tribe in officers cate-
gory 291 Scheduled Castes and 565 Scheduled Tribe in clerifical cadre
and 33 Scheduled Castes and 300 Scheduled Tribe in sub-staff cadre
as -on 1-1-1985. The Committee recommend that special recruitment
should be held through B.S.R.Bs  to clear the backlog of reserved
vacancies. The Committee find that there is huge backlog in Scheduled
Tribe category in clerical cadres. The Committee suggest that the
question of making special recruitment for Schduled Tribes in cleri-
cal cadres in areas of tribal concentration to clear the backlog may also:
be considered. While reporting to special recruitment sufficient pub-
licity of vacancies should be:given so that Scheduled Castes/Sche-
dulde Tribe candidates are attracted in large number.

2.12 During evidence the representative of the Ministry of Finance
stated that no one from the Banking Division visited the banks
periodically to see the implementation of instructions regarding
reservations for Scheduled Castes and Scheduled Tribes. He fur-
ther said that since the banks were 28 in number, it would be difficult’
for officers from Bankng Division to visit each bank, The Committee
recommend that in view of the limited staff available in Banking
Division, they should select a few of the nationalised banks every year-
and officers of the Division should pay a visit to these selected banks
to see the implementation of reservation orders. The Committee hope
that this will have a salutary effect in improving the representatiom
of Scheduled Castes and Scheduleqd Tribes in the banks.

B. Reservations in Promotions

2.13 Reservation orders apply to promotions from clerical to
officers cadre but do not apply to:

(a) Promotion from one scale to another scale in the Officers
cadre; and

(h) Promotion from sub-staff to clerical cadre:

However in Canara Bank as a good gesture reservations for SC/ST
candidates are being given at 15 per cent and 7} per cent respectively
in promotions from sub-staff to clerical cadre, (where the direct re-
cruitment is almost 100 per cent.)

2.14 The order regarding reservation in promotion is effective fromr
1-7-197¢ for officers cadre and from 1-1-1980 for clerical cadre. Per-



13

centage of reservation is 15 per cent for Scheduled Castes and 7§ per
cent for Scheduled Tribes in respect of both the cadres.

2.15 It hag further been stated that the promotions to clearical
cadre and to Junior Management Grade Scale I are governed by the
settlement entered into with the recognised employees’ Union under
Section 2(P) of the Industrial Disputes Act. The settlement in force
was signed on 3rd December, 1983,

2.16 Process of selection to clerical cadre is mainly by direct
recruitment and a small proportion by promotion from sub-staff.
Sub-staff are selected mainly by direct recruitment. Procedure
followed in regard to promotions is as under:—

(A) Promotion to Clerical Cadre:

The promotions of suh-staff to clerical cadre are made under the
following categories: —

(i) Promotion of Graduate Sub-Staﬂ:

Sub-staff who complete their graduation and who have put
in a minimum of 2 years of service in the rank are inter-
viewed and promoted to clerical cadre.

(ii) Promotion of Matriculate Sub-Staff

Sub-staff who have passed SSLC or equivalent examina-
tion and who have put in 4 actual years of service in the
bank (2 years in the case of SC/ST) are administered a
written test on Arithmetic and English. All those sub-staft
who secure pass marks in the test shall be promoted to
clerical cadre. Pass marks are 35 per cent. For general
candidates and 30 per cent. of SC/ST candidates.

(}ii) Promotion of non-matriculate sub-staff:

Sub-staff who have passed VI standard examination and
who have put in 8 actual years of service (6 actual years
for SC/ST) in the bank shall be administered a written
test on Arithmetic and English. Employees who come out
successful in test by scruing the pass marks (35 per cent.
in case of General candidates and 30 per cent. in case of
SC/ST) stipulated shall be interviewed and ranked on the
basis of marks awarded for their service and in interview
and promoted subject to a maximum of 7 per eent of the
previos year’s clerical recruitment
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(iv) Promotion of sub-staff with 20 years of service:

Sub-staff who have put in 20 or more years of service. in
the -bank shall be interviewed and ranked on the basis of
the total marks for service and in interview. Employees
shall be promoted in the order of their ranking subject to
a maximum of 80 vacancies in a year.

(v) Promotion of sportsman sub-staff:

Sportsman sub-staff who fulfil the stipulations regarding
performance in sports in the settlement shall be inter-
-viewed for promotion to clerical cadre provided they have
put in 1 year of service in the bank and shall be promoted
subject to a maximum of 10 in a year.

2.17 The part time employees who conform to the norms prescribed
for recruitment of sub-staff as on the date of their joining are included
in the daily wages panel and are given prefernce for absorption
into sub.staff cadre. In case of SC/ST employees the upper age
limit is relaxed by 5 years.

(B) Promotion to Junior Management Grade Scale I:

2.18 80 per cent of vacancies in Junior Management Grade Scale
I are filled by promotion,

(i) Employees in Clerical cadre who conform to the eligibility
norms as regards the qualifying service and qualification are admin-
istered a written test on the following subjects:

(1) Banking Law & Practice
(2) Manual of Instructions
(3) General English. ' )

Eligibility norms for promotion are as under: —

SC/ST employees

Should have put in 6 years
of service

Should have put in § years
of service witi CAIIB Part 1

Should havc put in 4 years
with CAIID Part II.

Should have put m 4 years
of. service.

Should have put in 3 yeafs of
service with CAIIB Par¢ 1,

Should have put in 2 years of
senvice with CAIIB Part II

\
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Employees who come out successful in the test by securing the
prescribed pass marks (40 per cent for general candidates and 35
pericent for SC/ST candidates) shall be interviewed. Thereafter
they are ranked on the basis of total marks awarded to them for
their service, qualification, performance record, leave record, con-
fidentia] reports, involvement in Bank’s progress and in the inter-
view, The vacancies assessed are then filled by promoting candi-
dates in the order of their ranking. Separate ranking is done for
SC|ST candidates. In respect of promotion to Junior Management
Grade Scale-I'the SC/ST empioyees are being imparted pre-promo-
tion training as to how to prepare for the promotion test, to enable
them to perform well in the test. This is a part from' giving relaxa-
tion- and ranking them separately for the purpose of promotion so
that the post reserved for them can be filled to the maximum ex-
tent possible,

Promotion of employees with 20 years of service to Scale—I

2.19 - Employees who have put in 20 or more years of service in
clerical cadre shall be interviewed for promotion. They shall be
awarded marks for the various factors such as service, qualification,
performance record, leave record, confidential reports, involvement in
Bank’s progress. Tov this, the marks secured in the Interview shall
be added and the employees are ranked on the basis of total marks:
The vacancies earmarked (30 per year) are filled by promoting
candidates in the order of their ranking,

Promotion of Sportsmen/women and highly qualtﬁed employees to
Scale-I. Y

2.20 Employees who conform to the eligibility norms for the
above promotions shall be interviewed for promotion. They shall
be awarded marks for service, qualification, leave record, perform-
ance record etc, The marks secured in the interview are added to
the above marks and are ranked, The specified vacancies (Max. 10
each) are filled by promoting employees in the order of their rank-
ing. In respect of promotion to Sacle-II and III the instructions from
the Government for extending certain concessions to SC/ST em-
ployees in the absence of Reservation has been implemented., Ac-
cordingly, the bank is promoting . officers belonging to Scheduled
Caste/Scheduled Tribe if they are within the zone of consideration
and if they come within the number of vacancies assessed on the
basis of their seniority if they are found not unfit for promotion.

8N
2.21 Their position in the select list would, however, be the same
as assigned to them by the Departmental Promotion Committee on
\J
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the basis of their record of service. They would not be given, for
this purpose, one grading higher than the grading otherwise assign-
able to them on the basis of their record of service. The promo-
tions to Scale-V, VI and VII in officers cadre are made by evaluating
the performance of eligible officers by a promotion Committee con-
stituted in accordance with the Government directives. The pro-
motions to Scale-II, IIT and Scale-IV are made by self appraisal
systm wherein due weightage is given for performance and service
of eligible officers,

2.22 Break up of total number of officers in various scales and
the number of Scheduled Caste/Scheduled Tribe Qfficers in each

grade as on 10.6.85 is given below:—

Scale of Officers ‘ Total No, of  No. belonging I::.s%elongiﬂg
various grades  category category

Scale-I . . 6160 664 147
MMG Scale-II . . . 2033 34 5
MMG Scale-IIT . . 1541 L}
SMG Scale-IV . . 235
SMG Scale-V . . . . 7
Top-Exet;u;ive Gr. Scale-VI . . 15
Top. Executive Gr. Scale VII . 4

10025 701 ‘152

Statement giving information regarding promotion of Scheduled
Caste and Scheduled Tribe employees during 1984 is given in Appen-
dix-11.

2.23 Regarding the efforts being made by the bank for increasing
the representation of Scheduled Castés and Scheduled Tribes in the
officers cadre, the representative of the bank stated during evid-
ence as under:—

“We have introduced management development programme
for all, it is a mixed programme. We did not have it ear-
lier. This programme has been going on very well. We
have also introduced a lot of interaction sessions where
20—30 people together have this sort of inter-acijen. It
is a general programme for all.”

L4
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2.24 He further stated that 80 per cent of the officers were taken
by promotion from Clerical cadre and 20 per- cent by direct recruit-
anent. There was no backlog in promotional quota, '

2.25 In regard to promotion from one scale to another in the
officers cadre, he said that the normal zone of consideration was
3-4 times. There was reservation upto lowest rung in the officers
<adre but if Scheduled Caste/Scheduled Tribe came within the selec-
tion zone and they came within the number of vacancies, they were
automatically promoted.

2.26 In reply to a question, the representative of the Bank stated
that reservation was applicable to 30 vacancies which were ear-
marked for promotion of employees with 20 years of service in
‘Clearica] cadre. The figure of Scheduled Castes/Scheduled Tribes in
this category was nil for 1983, 1 for 1984 and nil for 1985, The back-
log was carried forward. He also said that appointment of Special
Assistant was not a promotion but was more or less based on senio-
rity. There was no reservation in 10 vacancies earmarked for pro-
motion of sportsmen/women and highly qualified employees as it
‘was based on talent.

2.27 In reply to a question regarding delay in application of
-orders regarding reservation in promotion, the representative of the
Ministry stated as under:—

“The orders of the Home Ministry were issued in November,
1972. They were received through the Bureau of Public
Enterprises in April, 1978. But the orders providing for
resrevation at the promotion stage were issued to 'all
the nationalised banks on 31st December, 1977. The majn
reason for the delay in issuing the orders was that after
the Home Ministry’s Circular came, discussions started
with the R.B.I. and the nationalised banks for giving effect
to this provision, Promotions in the banking sectors were
part of agreements entered into by the management with
the unions. Under the Labour Laws certain notices, etc. are
to be issued before any change can be made. The
matter had to be discussed in great detail and that
is why till 1975 it was not settled. A view was then taken
that certain modifications in the orders were necessary
to some extent and the flnal decision was taken only in
December, 19777

2.28 When it was pointed out that they had taken four years in
taking a decision which was too long a period, he stated that because
of sensitive nature of things, it required a lot of time to come to a
final decision.
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2.29 The’ order regarding reservation in promotion was received'
in the bank in December, 1977 while it became effective from 1.7.79
for officers cadre and from 1.1.80 for clerical cadre. Explaining the:
reasons for delay in enforcing the order, the representative of the
bank stated as under:—

“It is like this. We received it in December 1977. That is
approximately 1-1-78. Aftet receipt of that, as I said,
since the agreements with the Unions had to be changed,.
by that time earlier promotions had already taken place
because promotions take place only once a year, When
we finalised it in 1980, it was done from 1.1.79 and what-
ever backlog was there, that also was filled up later.”

2.30. When the Committee enquired how Government proposed
to comppnsate the Schedyled Ceste/Scheduled Tribe employees, who'
coulﬂnot be promoted due to delay in applying reservation orders.
1ssugd by Department of Personnel in 1973, the representative of
the. Ministry stated as under:—

“We have examined this question whether our directions dated
31st December, 1977 could be given retrospective effect.
and the advice to us was that this cannot be made appli-
cable retrospectively. Therefore, the Government advised:
the banks to give effect to it prospectively.”-

2.32 In a note furnished subsequent to the evidence; the Commi-
ttee has been informed that 617 employees were promoted in the
year 1978 from clerical cadre to Junior Management Grade Scale-I
in officer’s cadre. The promotions under this category are done
only once in a year. The orders regarding reservation in promo-
tions were received by the Bank in January, 1978. Since the pro-
motions to clerical and officers cadre were governed by Settlements
with the Recognised Union under Section 2(P) of Industrial Dis-
putes Act, the matter was discussed with the Union for necessary
changes in the settlement to provide for reservation, After much:
discussion the matter could be cleared in the Joint Conference with.
the Union in February, 1980,

It has further been stated that as the scheme of reservation in:
promotions to Junior Management. Grade Scale I was extended with
effect from 1.7-1979, the reservation scheme was not made appli-
cable for the promotions as at 1-7-1978 and- hence no backlog was
arrived at and carried forward.

233 The Committee have been informed that promotions  to-
clerical cadre and to Junior Management Grade Scale I 'are govern-
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ed by settlement entered into with the recognised employees’ Union-
under section 2(p) of the Industrial Disputes Act. Under this set-
tlement, 20 per cent of vacancies in Junior Officers Grade scale I
are filled up by direct recruitment and 80 per cent by promotion
from the clerical cadre. Reservations in promotions are provided
as per instructions issued by Government ie, 15 per cent for Sche--
duled Castes and 7} per cent for Scheduled Tribes.

2.34 In terms of settlement reached with the Unions on 3rd
December, 1983, 30 posts in clerical cadre in each calendar year are
filled up by promotion exclusively from sub-staff completing 20 years .
or more of service in the bank. Similarly 30 posts in Junior Mana-
gement Grade Scale I in each calendar year are filled up by promo-
tion of employees in clerical cadre who have completed 20 or more
years of service in that cadre. There is however, no mention in the
settlement about reservations for Scheduled Castes and Scheduled
Tribes in promotions under this category. The Committee recom-
mend that suitable provision should be made for reservation of
Scheduled Caste|Scheduled Tribe employees for promotions on the
basis of 20 years total service.

235 The Committee note that reservations in promotions have
been made applicable in Canara Bank w.ef. 1.7.79 for the officers
cadre and from 1.1.80 for clerical cadre. Asked about the reasons
for delay in implementing the orders regarding reservations in pro-
motion, the Committee have been informed that the orders of the
Home Ministry were issued in November, 1972, They were received
in the Ministry of Finance through the Bureau of Public Enter-
prises in April, 1973 and were issued to nationalised banks on 31
December, 1977. The main reason for the delay was that after re-
ceipt of the orders of the Ministry of Home Affairs, discussions
started with the Reserve Bank of India and the nationalised banjs
for giving effect to the orders as promotions in Banking Industry
were part of agreements entered into by the Managgment with the
Unions. Final decision was taken only in December, 1977. The
Committee are not convinced of the reasons advanced by the Minis-
try for the delay of 5 years in coming in final decision. The Com-
mittee express their unhappiness at the undue delay on the pgrt of
the Ministry of Finance in circulating orders regarding reservations
in promotion to nationalised banks as a result of which SC/ST em-
ployees were deprived of the benefits of reservation,

236 Regarding delay in enforcing orders by the bank, the Com-
mittee were informed during evidemce that the orders regarding
reservations in promotions were received in January, 11978. Since
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the promotion to clerical and officers cadre were governed by settle-
ments with the recognised Union, the matter was discussed with the
Union for necessary changes in the settlement to provide for reser-
'vation. The matter was finalised in Fehruary, 1980. The represen-
tative of the bank also stated during evidence that whatever back-
log was there from 1.1.1979 onwards was filled up later. The Com-
mittee were subsequently informed that since the scheme of reser-
vations in promotions to Junior Management Grade Scale 1 was en-
forced w.ef. 1.7.79, the reservation scheme was not made applicable
for the promotions as on 1.7.1978 and hence no backlog was arrived
at and carried forward. The Committee feel that there is hardly
.any justification for not giving reservations in promotions to Sche-
duled Caste|Scheduled Tribe employees at least from 1.1.1978 on-
wards when the orders were received in the Bank. The Committce
xecommend that Banking Division of the Ministry of Finance should
issue instructions to Canara Bank to apply orders regarding reser-
vation in promotions from 1.1.1978 onwards, calculate the backlog
in promotion from that date and carry forward the unfilled reserved
vacancies. The Committee need hardly stress that had there been
timely implementation of these orders, the promotion of eligible
Scheduled Castes and Scheduled Tribe employees could have been
effected much earliey and the employees would have gained mone-
tarily to that extent,



CHAPTER IIT
STAFF STRENGTH & SHORTFALL
A. Staff strength and Shortfall

3.1 Staff Strength in Canara Bank in all categories of posts at
the time when reservation orders were made applicable and as on
31-3-85 is as under:—

NUMBER OF SC/ST EMPLOYEES & TTS PERCENTAGE TQ TOTAL NUMBER
OF EMPLOYEES

Category Total No. of No. of 8Cs/STs as on % of SCsySTs as on
of posts . employecs as on 19-7-69 81-3-85@ 19-7-60 81-3-85@

19769 31385 SC ST S8C ST  SCST SC 81

Officers . 12:8 9992 N.A.* 763 272 N.A* 7.64 2.72

Clerks . . 4729 25648 ” 3439 1018 " 13.49 8.07

Sunwaff . 1281 7393 ” 1399 159 - 18.92 2.18
* Not available @Provitional »

3.2 A statement showing yearwise recruitment made by the
Canara Bank during the last 3 years, number of vacancies reserved
for Scheduled Castes and Scheduled Tribes, number of SC|ST candi-
dates actually appointed and the number of reserved vacancies
carried forward is given in Appendix—IIL

3.3 The details of backlog for the years 1062, 1963 and 1084
a5 under:— P |
. BACKLOG IN RECRUITMENT

"Year Clategory of posts No. of vacancies carried frrward
" sc 81
1982 QOfficers . . . . . . 10 ’ 47
Clerks . . . . . . 245 86s
Sub-Seaff . . . . . . 68 216
1983 Officers . . . . . . 26 %0
Clerk, " . . . . . 479 460
SabSwaff . . . . 102 149
1984 Officers . . . (V) 76
Clerks . . 4393 282
Sub.Sgeff . . . . . 60 168

21
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3.4 Excess recruitment of Seheduled Caste|Scheduled Tribe cam-
didates which cannot be adjusted in.future.is.as under: —

Year Clerical Subectafl Total .
SG. ST se. ST sSe ST
1982 . . 14 1 49 63 1
1984 . . 1 48 1 49 1
1084 . . . 1n 76 . 76 1
Till an-C.83 . 1 4 . 4 1
TorAL 192 14

3.5 The following are the particulars of vacancies exchanged and'
vacg.ncies allowed to lapse.

Year No. of ST vacancies No. cf vacancies allowed to lapse as on
iilled tHyreceuniting - g1t December:
- 8G candidate: .
Clerical ~ Subeitaff Cerical Sub.statf
sc ST sc ST
1983 . . . 143 73 5 109 22
1904 . . 16 27 1 15

3.6 In reply to a question whether any time bound programme:
has been drawn by Canara Bank to liquidate the backlog, the Com~
mittee have been informed that backlog as regards Scheduled Tribe
category is more as sufficient number of candidates from Scheduled
Tribe category are not available even for recruitment Boards. The
shortfall in recruitment of Scheduled Caste|Scheduled, Tribe candi-
dates against reserved vacancies is discussed at the meeting of
Chairman of BSRBs, The Banks have been advised by the Govern-
ment to ensure that while placing indents with the BSRBs total back-
log is included in it. BSRBs have been advised to make concerted
efforts for recruiting sufficient number of SC|STs against the quota

of reservation for them. They have also been asked to hold special
recruitment tests exclusively for SC|STs wherever necessary. The
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Bank has instructed the Circle Offices to absorb the sub-staff vacam-
dies amaong general and reserved-category candidates i the ratio
of 1:1 till the backlog is cleared under sub-staff category.

3.7 According to information supplied to the Committee a gist of
the recommendations of 3 Chairmen of BSRBs—Delhi, Madras and

Bhopal—to go into the matter in detail about shortfall in recruit-
ment is as under:—

(1) BSRBs should effectively liaise with the State Govern-
ments in their jurisdiction to solicit their co-operation in
imparting pre-recruitment training to ST candidates.

(2) BSRBs should take the help of the State Governments to
give wide publicity to the vacancies reserved for ST
candidates.

(3) BSRBs should resort from time to time, to special recruit-
ment of ST candidates to help clear the backlog.

The report of the Committee of Chairman was placed before the
Sixteenth Meeting of Chairmen of BSRBs held on 10th and I1th
September, 1982 at Madras. The same was accepted unanimously.

3.8 During the year 1984, some of the BSRBs have conducted
» Special Recruitment Programmes exclusively for SCs|STs. Banking
_Service Recruitment Boards (Southern Region), Bangalore and
Madras completed Special Recruitment Programmes for SC|ST
candidates and met the Bank’s indents almost fully. By absorbing
those candidates backlog in the clerical cadre in Tamil Nadu,
Andhra Pradesh and Karnataka have been cleared considerably.
‘BSRB (western Group), Bombay, conducted a Special Recruitment
Programme for Scheduled Tribe candidates and made their allot-
ment. The candidates have been absorbed. BSRB (Central Group),
Lucknow, allotted Scheduled Tribe candidates in response to the
banks indent, to clear the backlog and they have been absorbed.

3.9 In the Officer’s cadre, BSRB (Southern Region) Bangalore
had conducted a Special Recruitment Programme and made the allot-
ments and candidates were absorbed. Pre-recruitment training pro-
grammes are regularly conducted.

3.10 When the Committee enquired what steps had been taken
by the bank to fill up the backlog of Scheduled Tribes, the repre-
sentative of Bank stated during evidence as under: —

*We have also issued instructions to the BSRBs. The point
is very well taken First we must have examination
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centres in all tribal areas. AAnd we must also give the
local people advertisements in papers where they should
be able to.reach. These are the instructions we have
given to the BSRBs.”

3.11 Asked by what time the backlog was expected to be wiped
out, the representative of the bank stated they hoped to do it in
two years. They would have to make special recruitment for the
purpose. He gave the following figures . regarding recruitment
during the last three years: —

1982 1989 1084
No. rec- % Na. rec- % No. rec. ;/.
rvited ruited cuited
Scheduled Ca:te 598 14.8 555 12.7 €75 P2
1980 1981 1982 98q )
Schedulee Tribe . 2.1% 3.7% 3.1% 3.5% 8.t9%

3.12 The representative of the bank further stated that, one of
the suggestions considered at meeting of Chairmen BSRBs was to
relax the standard, say from 35 per cent marks to 25 per cent marks
but it had not been implemented so far,

3.13 The Committee note that as on 31st March, 1985,  the per-
centage of Scheduled Castes and Scheduled Tribes in the services of
Canara Bank was 7.64 per cent and 2.72 per cent in officers cadre 13.49
per cent and 3.97 per cent in Clerical cadre and 18.92 per! cent and
2.15 per cent in sub-staff. This shows that except for representation
of Scheduled Castes in sub-staff category, theire is shortfall of Sche-
duled Castes/Scheduled Tribes in all the three cadres in the Bank.
The Committee regret to note that the Banking Services Recruitment
Boards who are at present making recruitment of officers and clerks
for the nationalised banks have failed to provide sufficient number
of candidates belonging to these communities to the Canara Bank.

.3.14 The Committee have been informed that some of the Bank-
ing Service Recruitment Boards held special recruitment exclusively
for Scheduled Castes/Scheduled Tribes and were thereby able to meet
the Bank’s indents almost fully in certain States. The Committee
recommend that BSRBs in other regions should also conduct special
recruitment for Scheduled Castes/Schedueld Tribes so that backlog

in reserved vacancies in those areas is also cleared.
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3.15. The representative of the bank informed the Committee
during evidence that one of the suggestions considered at the meet-
ing of Chairman of BSRBs was to relax the present standard of
performance for Scheduled Castes/Scheduled Tribes with a view
to wipe out the shortfall but it has not been implemented so’ far. The
Committee recommend that decision taken in the matter should be
implemented at an early date,

3.16 The Committee have been informed that backlog in the
bank is more in the case of Scheduled Tribe category as candidates
belonging to Scheduled Tribe -are not available foy recruitment. The
Commiittee recommend that to meet the shortfall of Scheduled Tribe
candidates, it is necessary to give wide publicity about the vacan-
cies reserved for Scheduled Tribe in tribal majority areas. Copies
of advertisements should also be sent to Welfare Associations in
Tribal areas for the information of tribal candidates. Advertise-
ments should also be broadcast over AIR in programmes specially
meant for tribal people. They should also be printed in local news-
papers. The Committee further recommend that BSRBs should
open examination centres in all tribal areas.

B. Pre-Recruitment Training

3.17 According to 27th Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes, Punjab National Bank is con-
sidering a proposa] to start pre-recruitment training programme for
Scheduled Caste|Scheduled Tribe candidates aspiring for a career in
Banking sector. The Committee has been informed that as in the
case of Punjab National Bank, Canara Bank is also conducting pre-
recruitment training programmes. Banks in coordination with some
of the BSRBs have started conducting pre-recruitment training for
Scheduled - Caste|Scheduled Tribe candidates to enable them to
equip themselves to take up the written test conducted by BSRBs.
The particulars of pre-recruitment training conducted by the bank

are as under:—

No. of 8C/ST candidates *rained

Year

1983 . . . . . . 941

19%4 . e
1985 . oon . 334
(Upto Junr)

3.18 In reply to a question during evidénce whether the Minis-
try of Finance would issue a circular to those banks where there
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‘was a big backlog to have crash programme, the representative of
‘the Ministry stated that the key point was training before recruit-
ment, According to the arrangement worked out by them the
BSRB has to inform the banks about the applicants who should be
given training before the examination. They had issued a circular
in this regard. According to information received subsequently from
the Ministry of Finance (Banking Division), the Circulay D.O. No.
22(32|71-RU dt. 27.11.1971 was issued by the Department of Social
Welfare regarding training of SC|ST candidates by Pre-examina-
tion Training Centres in States before appearing in examinations to
be held by nationalised banks. Subsequent to this, letter No. 8/22/85-
SCT(B) dt. 25-2-1986 has been issued by the Banking Division to
all Banking Service Recruitment Boards, Nationalised Banks -etc.
in which Banking Service Recruitment Boards have been asked to
organise pre-recruitment training in consultation with the banks in
the area so that sufficient number of candidates belonging to Sch-
.duled Caste|Scheduled Tribe could be recruited.

3.19 The 'répresentative of the Canara Bank stated during evi-
<dence that they had given training to more than 2200 persons dur-
ing the last couple of years, They were also paying a stipend of
Rs. 50 To the trainees. This training had helped in recruitment of
Scheduled Castes|Scheduled Tribes. The training was given for &

period of one week. This period could be increased if it was felt
‘necessary.

3.20 According to information furnished subsequently, during
the lastl 3 years Canara Bank has imparted pre-recruitment training
to 2179 candidates belonging to Scheduled Caste/Scheduled Tribe/Ex-
‘Servicemen candidates. Furthe.r the training has been conducted all
over India for recruitment of officers and in Karnataka and Kerala
‘States for clerical category. The selection of these oandidates is by
Banking Service Recruitment Boards.

3.21 The BSRB (South) has maintained the data in respect of
clerical recruitment for Karnataka and Kerala for the year 1985. De-
‘tails for earlier year are not available with them. The details of
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the pre-recruitment training conducted for the year 1985 are as un-
der:i—

Pre-Tast Tvaining Condwted By Canara Bank
Written Test Hold on 24-2-198%
Clerical Cadrs

Bangalore Trivardrun

sC ST EXSM Total SC ST EXSM Torl

Number sponsored 86 127 158 371 247 47 158 4s2

Number attended
the Training . 80 &3 44 127 115 1 91 207

No. qualified in

.the writter test

and celled for

Skill Tet/inter-

view . . : [ 6 6 2 4

Numrber selected
an? dltted ty
Benks . . v 5

B
-
-
N

3.22 The Committee note that Canara Bank is conducting pre-
recruitment training for Scheduled Caste|Scheduled Tribe candidates
to prepare them for the written tests conducted by BSRBs. The
training is given for a period of one week and the trainees are paid a
stipend of Rs. 50. The Committee feel that training for a period of
one week in the techniques of objective type tests conducted by Re-
cruitment Boards is not at all sufficient. This is evident from the
fact that eut of 30 Scheduled Caste and 53 Scheduled Tribe trainees
at Bangalore, only one Scheduled Caste and 5 Scheduled Tribe trai-
nees qualified and were finally selected for Bank service. Similarly,
at Trivandrum, one Scheduled Caste out of 115 trainees was selected.
It is clear from this that training imparted was not sufficient. The
Committee recommend that training period for Scheduled Castes/

. Scheduled Tribes should be increased at least to one month, Sti-
pend of Rs. 50 which is being paid to the trainees now should also be
increased to Rs. 100,

323 The Committee note that in 1971 the then Deptt. of Social
Welfare had issued a circular regarding training of SC|ST candidates
by Pre-examination Training Centres in States. This was followed
after a gap of 15 years by another Circular issued by the Banking
Divisicn to BSRBs and Nationalised banks regarding organisation of
pre-recruitment training by BSEBs in consultation with the Banks
in the area. The Committee fee] that Banking Division had made

715 LS—3



no sincere efforts to organise pre-recruitment training for Scheduled-
Caste|Scheduled Tribe candidates who aspire for a career in Banking
Industry. This is evident from the fact that mest of the banks were
nationalised in 1969 but the circular was issued by the Banking Divi-
sion in 1980. TLhe Committee recommend that the Banking Division
in consultation with BSRBs and nationalised Banks should initiate
steps for organising pre-recruitment training programmes by all
nationalised banks on a uniform pattern and make this a regular pro-
gramme in future till the backlog of reserved vacancies is completely
wiped off in all nationalised banks.

C. Inservice Training

3.24 The Committee have been informed that pre-promotion
training programmes for employees belonging to Scheduled Caste/
Scheduled Tribe categorieg are conducted by Canara Bank regularly
in order to equip them well for taking up the promotion examina-
tion. The study materials for promotion test to eligible Scheduled

. Caste|Scheduled Tribe employees are being provided. After imple-
menting the scheme of pre-promotion training- programme, the
percentage of passes of Scheduled Caste/Scheduled Tribe candidates
has considerably improved.

3.25 The representative of the Bank stated during evidence that
they had 57 pre-promotion training programmes in 1984 and about
11 in 1985. About 1500 persons were given pre-promotion {raining
in 1984 and about 500 in 1985. Originally, the training period was
7 days but they had now increased it to 12 days at the instance of
Scheduled Caste/Scheduled Tribe Association. Personality develop-
ment was also a part of their training programme so that they deve-
loped confidence. In reply to a question, he said that in villages
they imparted training in local language.

3.26 According to subsequent information supplied to the Com-
mittee SC/ST employees and EXSM employees were given pre-
promotion training separately. The details for the last 3 years are
furnished below:—

Year No. of SOMST/EXSM employees who
attended the Training.

1983 ' 953

1984 2013

1985 518
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3.27 Details of pre-promotion training imparted to Scheduled
Caste|Scheduled Tribe employees for the past 3 years and the num-
ber of Scheduled Castes|Scheduled Tribes who have come out
successful are as under:—

Year No. of candidates @ who No. of SC/ST who passed the written test
attended the training
s$C ST
1983 953 o1 9
1984 1526 337 59
1985 518 179 27

@ Figures of SCs/STs trained not maintained scparately.

3.28 The Committee note that pre-promotion training programme
for employees belonging to Scheduled Caste|Scheduled Tribe cate-
‘gories are being conducted by Canara Bank. The Committee would
like to stress that the aim of the training should be to bring Sche-
duled Caste|Scheduled Tribe candidates who might have been select-
ed by relaxed standards to the level of the general candidates, The
Committee are happy to note that the numbey of Scheduled Caste/
Scheduled Tribe pass candidates has considerably improved as a re-
-sult these training courses. The Committee recommend that pre-
promotion training programmes should be introduced in all nation-
alised banks on a uniform basis. Banking Division of the Ministry
.of Finance should issue necessary instructions in this regard and

. -~ =
S 3 g MO

bring to the notice of all banks the details of training programmes

leviséd and successfully implemented by Canara Bank.

-

i



CHAPTER IV
RECRUITMENT

A. Method of Recruitment

4.1 It has -been stated that there are 3 cadres of staff in the Bank,
viz, Officers, Clerical and Sub-staff. Within the Officers’ cadre there
are 7 scales as per the Canara Bank Officers Service Regulations,
viz, Junior Management Grade Scale-I, Middle Management Grade
Scale-II, Middle Management Grade Scale III, Senior Management
Grade Scale-IV, Senior Management Grade Scale-V, Top Executive
Grade Scale VI and Top Executive Grade Scale-VII Generally direct.
tecruitment is made for posts in Junior Management Grade Scale-I
In the officers’ cadre. In other words, recruitment to Officers’ cadre:
ks generally to fil up vacancies in Junior Management Grade Scale-I
inly.

4.2 The procedure for recruitment to various cadres is given

below:
@) Oﬁcers’ Cadre:

The requirement of Officers viz., Specialised Officers and general
Officers in Junior Management Grade Scale-I is intimated to the
Banking Service Recruitment Board, (Southern Region), Bangalore.
The entire requirement of Specialised officers is made by Direct Re-
cruitment through the Banking Service Recruitment Board, Southern
Region, Bangalore, Only 20 per cent of the vacancies in the general
Officers’ Cadre is made by direct recruitment through Banking Ser-
vice Recruitment Board, Southern Region, Bangalore. The remain-
ing 80 per cent of the vacancies in the Junior Management Grade
Scale-I are filled in by promotions from within as per the Promo-
tion Agreement entéred into with recognised Employees’ Union of
Canara Bank.

30
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4.3 As to the reason for 13 Scheduled Caste and 7 Scheduled Tribe-
candidates in 1984 not joining the Bank, the representative of the
bank explained during evidence that as it was a long drawn process,.
the persons who appeared for one examination appeared in other
examinations also. The Banks indented for the whole year but sent
them appointment letters as and when they needed them. It was
possible that in the meantime they got employment elsewhere, In
reply to a question he said that interview was done by BSRB and
after one or two months they sent the list to the bank. They sent
appointment letter by registered post as well as by ordinary post.

(ii) Clerical Cadre

4.4 Recruitment to the Clerical cadre is attended to by the various
Banking Service Recruitment Boards. The liaison with B.S.R.Bs is
done by the Personnel Management Section, Personnel Wing, Head
Office. The absorption of candidates allotted by the Banking Ser-
vice Recruitment Boards is done by the Circle Offices after obtaining
approval from competent authority at Head Office. Only a small
portion of the vacancies in the clerical cadre «are filled in by promo-
tion from the sub-staff cadre by test and/or interview. Various cate-
gories of posts in the Clerical Cadre are as under: Clerk, Typist-
cum-Filling Clerk, Filling Clerk, Telephone Operator, Key Punch
Operator, Stenographer and combination of 2 or more of the above, as
permitted by the Bipartite Settlement,.

Scale of Pay—Common for all the posts in clerical cadre is Rs.
520-30-580-35-685-45-820-55-930-60-990-65-1055-70-1195-85-1280-95-1660,

Besides, various special allowances for stenos, Telephone Opera-
tors etc., at the rates prescribed as per the Bipartite Settlement for
posts attracting the allowance are paid. Non graduates are fitted
at the bottom of the basic pay and graduates are given two incre-
ments.

45 On an enquiry by the Committtee regarding the rationale of
including posts like Stenogravher, Head Clerk, Head Cashier which
were of different nature in the same cadre and attaching special
allowances to them, the representative of the Ministry stated during
evidence that in 1958 there was a Shastri panel which went into
various problems of bank employees. Ome of the demands of the
employees was that there should not be too many scales in the cleri-
cal cadre and if need be, special allowance might be paid. Since
this system had existed for such a long time, it was not possible
now to make changes and introduce different grades,
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4.7 On being pointed out that very few Scheduled Caste/Sche-
duled Tribe employees were given these special allowances posts
and as such this needs to be considered whether there could be
reservation in these posts, the representative of the bank observed
that these posts were more or less filled up according to seniority.

QUALIFICATION AND UPPER AGE LIMIT FOR DIRECT RE-
CRUITMENT:

4.8 Officers Cadre: For Officers’ cadre the candidates should be

graduates and within the age limit of 28 years. A relaxation of 5
years in the upper age limit is given for Scheduled Caste/Scheduled

Tribe candidates,

Clerical cadre: In respect of clerical cadre, the candidates should
have passed atleast SSLC in I Class or PUC in II class or Pass Class
in Graduation. Age between 18 and 26 and the upper age limit is
relaxed by 5 years in case of candidates belonging to SC/ST.

PLACING OF INDENTS

Before placing indents on BSRBs, the Bank call for particulars
of requirements from the recruiting circles. Basing on the indents
received from the Circles and taking into account factors like man-
power budget, development, etc. Bank places final indents on BSRBs
from the Head Office of the Bank. The backlog of vacancies reserv-
ed for Scheduled Caste/Scheduled Tribes will be taken into account

while so placing the indents.

49 In an Action Taken Reply furnished by the Ministry of
Finance (Department of Economic Affairs—Banking Division) vide
their O. M. No. 5/10/84-SCT (B) dated 28th November, 1985 on the
recommendation regarding working of Banking Service Recruitment
Board contained in para 4.6 of their 55th Report on Union Bank
of India, the Committee have been informed as under:—

“Government have thoroughly reviewed the working of the
Banking Service Recruitment Boards which recruit officers
and clerical cadre staff for the 30 nationalised banks; the
Central Recruitment Board and the Regional Recruitment
Boards which recruit the officers and clerical cadre staff
respectively for the State Bank Group and have decided
to set up a separate Banking Service Commission to re-
cruit officer employees for the 28 Nationalised Banks, The
Government have also decided to re-organise the Banking
Service. Recruitment Boards and Regional Recruitment-

PO
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Boards in such a way that hereafter there will be 15 Bank-
ing Service Recruitment Boards with headquarters at
major state capitals for the recruitment of clerical cadre
staff for all the public sector banks within their areas of
jurisdiction. With this re-organisation, the Banking
Service Recruitment Board are expected to improve their
efficiency and to provide adequate number of candidates,
including Scheduled Caste/Scheduled Tribe candidates, in
time as and when requests are received from the banks.”

(iii) Sub-staff cadre:

410 All appointments in sub-staff cadre are done through the
medium of Employment Exchanges. The recruitment is done on a
need based manner by the Circle Offices through respective district
employment exchanges, Zila/Rajya Sainik Boards and Vocational
Rehabilitation centres. Divisional Offices/Branches notify vacancies
to the employment exchanges and on receipt of names of candidates
sponsored by the employment exchanges, the eligible candidates are
interviewed and a panel of names for recruitment is prepared and
as and when the vacancy in sub-staff cadre arises, the:candidates
are drawn from the panel. Candidates who have passed 6th stan-
dard and who are within the age limit of 25 years are included in
the panel. The upper age limit is relaxed by 5 years in respect of
Scheduled Caste/Scheduled Tribe candidates.

411 In reply to a question regarding the number of cases during
the last 3 years in which candidates who had held out as Scheduled
Caste/Scheduled Tribe at the time of recruitment were on investi-
gation found to be not belonging to Scheduled Caste/Scheduled Tribe
and the action taken in such cases, it has been stated that so far
the Bank has found out 5 employees for furnishing false caste certi-
ficates. Yet a few are under investigation by the appropriate
authorities. The service of these 5 employees were terminated as
required for in the scheme of reservation. However, in 3 cases the
employees had moved the various High Courts and out of these

cases, in one case as ordered by Honorable High Court, the emplo-
yee has been reinstated.

4.12 As regards measures to be taken to ensure that such instances
do not recur, it has been stated that the primary responsibility to
verify the factual position before issuing a caste certificate to an
individual claiming to be a member belonging to Scheduled Caste/
Scheduled Tribe is that of the prescribed authorities authorised to
fssue such certificates. The BSRBs and the Banks verify the
correctness of the claims with reference to the certificates issued
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by these authorities. In the event of a doubt, a verification is also
.done through the District Magistrate of the area where the candi-
date or his family ordinarily resides. However, the BSRBs and the
Banks have been advised that while making appointment, candi-
-dates may be specifically told that if after verification, their claims
of belonging to Scheduled Caste or Scheduled Tribes are found to
be false, their services are liable to be terminated without any
further notice. Further, the appointing authority may at any time,
if it considers necessary for any reason verify the claim of a candi-
date through the District Magistrate of the place where the candi-
date or his family ordinarily resides, notwithstanding that the claim
has been verified earlier or the person has been confirmed in the
services of the Bank after such verification. If after appointment
in any particular case such a verification reveals that the candidate’s
claim was false, his services may be terminated treating the con-
tract of employment as void ab initio notwithstanding any rule,
regulation, order contrary thereto contained in the Service Regula-
tions or disciplinary rules. Any such termination would not con-

stitute retrenchment within the meaning of Section 2(00) of the
Industrial Disputes Act.

. 4.13 In Central Government services, posts have been classified in
4 Groups, namely, Group ‘A’, Group ‘B’, Group ‘C’ and Group ‘D’
Accordingly, the Brochure on Reservations for Scheduled Castes and
Scheduled Tribes in posts/services under thel Public Enterprises
issued by Bureau of :Public Enterprises provides that posts may be
treated as Group ‘A’, ‘B’, ‘C’ and ‘D’ for the purposch of implementing
reservation orders. The Committee, however, find that in Canara
Bank there are only 3 cadres of posts viz. Officers, clerical and sub-
staff which are analogous to Group ‘A’, ‘C’ and ‘D’ in the Government
of India. There is no Group ‘B’ or category of posts equivalent to
Group ‘B’ in the services of the bank as a result of which Scheduled
caste/Scheduled Tribe employees have been deprived of the benefit
of reservation in recruitment/promotion to that category if it had
heen in existence in the bank. In the action taken reply on recom-
mendation made by the Committele in para No. 2.58 of their 55th
Report on Unien Bank of India, the Ministry of Finance have stated
that since a category in between clerical cadre and officers cadre is
not in existence in the public sector banks, the chances of the Sche-
duled Caste/Scheduled Tribe candidates for promotion from clerical
to the officers cadre are quick. The Committee do not agree with
the view of the Government and recommended that posts in banking
indastry including Canara Bank should be reclassified on the lines of
the clarification of posts in Central Government services consistent
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with the job requirements so as to provide more opportunities of
promotions to Scheduled Caste[Scheduled Tribe candidates.

4.14 The Committee are concernéd to note that in 1984 as many as
13 SC and 7 ST candidates who were offered appointment in 1984 did
not join the bank. The reprcsentative of the bank informed the
Commiittee during evidence that they indented their requirement of
candidates for the whole year and sent the appeintment letters to the
selected candidates as and when they needed them. The Committee
would like to point out that under this procedure the candidates
though selected by BSRB remain in the dark about the selection till
the time they receive appointment letter from the bank and so try
to find out employment elsewhere. The purpose of pre-recruitment
training if imparted to such candidates is also forfeited. The Commit-
tee recommend that soon after receiving the list of selected candidates
from the BSRB, those candidates who are not offered immediate
appointment should be suitably informed about their having qualified
for appointmment and efforts to issue appointment orders soon there-
after should be made, ‘

The Committee hope this will reduce the number of candidates
who do not join the bank after receipt of appointment letters and
improve the representation of Scheduled Castes/Scheduled Tribes in
the services of the bank.

415 The Committee are surprised to note that various categories
of posts including those of Stenographers, Head Clerks, Head Cashier
etc. having different nature of duties have been included in the same
cadre ie. the clerical cadre with specia] allowance attached to each
post. The representative of the Ministry of Finance explained dur-
ing evidence that in 1953 Shastri Panel had gone into various prob-
lems of bank employees and one of the demands of the employees
was that there should not be too many scales in the clerical cadre
and if need be, special allowances might be paid, He further said 1.;hat
since this system had existed for such a long time, it was not possible
now to make changes and introduce different grades. The Com-
mittee feel that this scheme is against the interests of Scheduled
Castes and Scheduled Tribes in as much as their chances of recruit-
ment and promotion have been restricted by the introduction of the
same scale for various categories of posts. The Committee recom-
mend that there should either be reservation for Scheduled Castes|
Scheduled Tribes in appointments to allowance carrying posts -or the
scheme of special allowances should be scrapped, particularly in res-
pect of posts carrying duties of supervisory nature e.g. Head Clerk,.



37

Head Cashier and Special Assistants and separate suitable scales of
pay should be introduced for such categories of posts.

416 The Committee note that after review of the working of the
Banking Service Recruitment Boards, Central Recruitment Board
and Regional Recruitment Boards, Government have decided to set
up a separate Banking Service Commission to recruit officers for the
28 nationalised banks and to reorganise the Recruitment Boards so
as to have 15 Banking Service Recruitment Boards for recruitment
of clerical staff for all the public sector banks in major State Capitals.
The Committee recommend that necessary action to implement these
decisions should be taken without any loss of time with a view to
expedite the process of selection of candidates and to improve the
representa‘ion of Scheduled Castes|Scheduled Tribes in the services.
of banks.

417 The Committee have been informed that 5 cases had so far
come to the notice of the bank in which the employees had furnished
false caste certificates for getting employment against reserved
vacancies. The Committee note that the services of the five emplo-
yees concerned have been terminated. The Committee consider that
securing employment by production of a false caste certificate of
being a Scheduled Caste or Scheduled Tribe is a serious offence and
such cases should be dealt with promptly and severely. The Com-
mittee recommend that besides termnation of services, in appropriate
cases criminal proceedings should also be initiated under the appro-
priate provisions of Indian Penal Code. The Committee also recom-
mend that the District authorities who issue Casteg Certificates
should be more careful in future and make proper enquiries hefore
issuing such certificates.

418 The Committec note that as a measure to ensure that cases
of use of false caste certificates do not recur, the Banking Service
Recruitment Boards and the banks have been advised that while
making appointments, the candidates should be specifically told that
if after verification, their claims of belonging to Scheduled Caste or
Scheduled Tribe are found to be false, their services are liable to be
terminated without any further notice. The Committee recommend
that the candidates should also be told that besides termination of
service, action can also be taken against them under the provisions of
Indian Pensl Code. This, the Committee hope, will have a deterrent
effect on those using false caste certificates.
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B. Concessions/Relaxations

4.19 The Committee have been informed that the relaxations|
concessions provided by BSRBs to the Scheduled Caste|Scheduled
‘Tribe candidates at the time of recruitment are as under:—

Officers’ Cadre

General Candidates ' ‘ SC|ST Candidates

A degree from a recognised University. A degree from a recognised University.
Age : 21-28 years, Upper age limit is relaxed by 5 years
Fee : Rs. 40/- Fee : Fully exempted.

CLERICAL CADRE
General candidates SCIST candidates

Dezr: of a recognised University in any dis- Pass in Higher Secondary Examination of
cipline, 10+2+ pa mtermcd:atc/pre-umvcn-

sity of of 1143 pattern of a
OR statutory body/pre-pmfenonal course
or cquivalent.

"Pass in 2nd Dnvmon/(}lm th 50%, in aggre- QR

-gate) in Higher Secondary tion 10 Pamin Second Division/Class (with 50%
1042+ g pattern or; intermediate or pre-uni- marks in aggregate) in matriculation/ SSLQG
versity or X1 standard of 11 +4 pattern or or equivalent.

pre-professional course or equivalent.

S A OR

‘Pam in 1st  Division/Class (with 609, in
aggregate) in  matriculations/SSLC or

equivalent.
Age : 13-26 years. Age : Upper age limit relaxed by 5 years.
Fee : Rs. 20/- Fee : Fully exempted.

The SC/ST candidates are adjudged on relaxed standards and are
interviewed in separate sittings. A member belonging to Scheduled
Castes/Scheduled Tribe community is also associated in the inter-
view boards. As regards recruitment of sub-staff is concerned, re-
laxations in eligibility standards provided by the Canara Bank are as
under:--

General candidates SC/ST Qandidates ,
Age 18-25 vears . . . Age : Upper age lirit relaxable by 5
years.

420 In promotion from sub-staff to clerical cadre; relaxation of 2
years in service and 5 per cent marks for passing the written test are



given to sub-staff belonging to Scheduled Caste/ Scheduled Tribe:
categories. Similar concessions are given to Scheduled Caste/
Scheduled Tribe employees in clerical cadre for promotion to officer
cadre, .

421 The Committee are gratified to note that the/ various con-
cessions/relaxations prescribed by the Government for recruitment
and promotion of Scheduled Caste/Scheduled Tribe employees are
being made available by the Bank.

C. SELECTION/PROMOTION COMMITTEES

4.22 In a note furnished to the Committee, it has been stated that
the Committees for various promotions within officers cadre have
been formed as per the Government guidelines. The composition of
the Committees is as under: —

For promotion from Committee. Comprising

1. ﬂniar Management Grade Scale I to Onc Deptuty General Manager and two
iddle Management Grade Scale IT Asstt. General Managers.

2. Middle Managemert Grade Scale 11 to One General Manager and twn  Deputy
Middle Mansgement Grade Scale JII ~  General Manragers.

3. Middle Management Grade Seale 11I to The Chairman & Managing Direccor or
Senior Management Grade Seale IV the Executive Director, two General
Managers or in the absence of the second
General Manager, a Dcputy  Genérsl

Manager.

4. Senior Mamagemet ¢t Grade Scale IV tc The Chairman & Managing  Director,

Senior Management Grade Scale V the Gevernment Director and the
- i e Reserve Bank of India Dircctor.

8. Senior Management Grade Scale V to  1he Chairman & Managing  Dirrctor,

de Scale VI the Government Dintctor and the
Top Exccutve Gra o Reserve B::nk of India Director.

6. Top Exccutive Grade Scale VI to Top The Chairman & Managing  Directar,

3 i ade Scale VII th= Government Directcr and the
Fixecutive Grade ¢ Reserve Bank of India Director.

For promotions to clerical cadre and to Junior Management Grade
Scale I, Interview Committees have been constituted which include
n officer helonging to Scheduled Caste/Scheduled Tribe for inter-
viewing all eligible candidates for prometion from clerical cadre to
Junior Management Grade Scale I.
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423 On being enquired during evidence whether there was any
‘Departmental Promotion Committee in which a representative of
Scheduled Caste/Scheduled Trike was not included, the representa-
tive of the bank replied as under;—

“The Departmental Promotion Committee, as suggested by the
Government, is constituted by designation, i.e. at higher
levels for the Executives. Suppose in the categories of
Deputy General Manager and Assistant General Manager,
there is nobody from Scheduled Castes/Scheduled Tribes,
we have not included them. .. .for example if a Divisional
Manager has to e considered for promotion as Assistant
General Manager, they will see that the Committee con-
sists of two DGMs. Unless I have a Schedtled Caste or
Scheduled Tribe as DGM, I cannot put him. Nobody lower
than that status can be put there.” '

4.24 In reply to a question he said that Scheduled Caste/Schedul-
»d Tribe employees were interviewed alongwith others, When it
was pointed out that under the rules they should be interviewed
separately the representative of the bank stated as under:—

“Actually, Scheduled Caste/Scheduled Tribe candidates are
ranked separately. It has nothing to do with the general
candidates. Even if other persons are more intel-
ligent, it means nothing. They are to compete with other
people among Scheduled Caste and Scheduled Tribe can-
didates for the vacancies reserved for them. There is. a
separate pool for them. We can do it.”

425 The Committee have been informed that an officer belonging
‘to Scheduled Caste/Scheduled Tribe category is being included in
the interview panel for interviewing all eligible candidates for pro-
motion to Junior Management Grade Scale I. During evidence the
reipresentative of the bank has stated that for selection of executive
-at higher levels, the Interview Committee is constituted by designa-
tion and if nobody of that designation is available from Scheduled
‘Castes/Scheduled Tribes, he is not included in the Interview Com-
mittee. The Committee regret to point out that this is acting
against specific instructions of Government in this regard. The Com-
mittee recommend that if Scheduled Caste/Scheduled Tribe Officer
of appropriate rank is not available in Canara Bank, for inclusion in
the Selection Committee they may borrow Scheduled Caste/Sche-
duled Tribe officer of requisite level from other public undertakings
or scek the help of Banking Service Recruitment Boards in this re-
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gard. The Committee recommend fhat a panel of such officers of
appropriate status should be maintained in the bank.

4.26 The Committee find that for posts in sub-staff cadre for
which recruitments are made by Circle Offices, no instructions have
been issued regarding inclusion of a Scheduled Caste/Scheduled
Tribe officer in the Selection Committee. The Committee recommend
that a representative of the Scheduled Castes/Scheduled Tribes
should invariably be included in the Selection Committee for rec-
ruitment of sub-staff and suitable instructions in this regard should
"be issued to all concerned.

4.27 The Committee have been informed that Scheduled Caste/
Scheduled Tribe candidates are interviewed alongwith others. The
*Committee regret to point out that it is against the existing instruc-
tions on the subject, The Committee recommend that interview of
Scheduled Caste/Scheduled Tribe candidates should be held at a
sitting separate from that fixed for interview of geineral candidates
~so that Scheduled Caste/Scheduled Tribe candidates may be adjudged
according to relaxed standards. The reply of the representative of
the Bank on this point is not acceptable to the Committee.

D. Deregeroation

4.28. The Committee have been informed that recruitment for
.cfficers and clerical cadres ir. the Banks is made by the Banking
Service Recruitment Boards. In the indents placed with the Boards,
-the total number of vacancies (both current and backlog) are to be
indicated In case the Recruitment Boards are unable to provide the
requisite number of Scheduled Caste and Scheduled Tribe candi-
dates required to fill up reserved vacancies, the Recruitment Boards
are asked to provide general candidates to the extent of shortfall
since the vacancies cannot be kept pending till next recruitment is
combleted by the Recruitment Boards. Each recruitment process
takés more than 8-9 months to complete. The filling up of reserved
vancies by general candidates in the circumstances cited above is
however brought to the notice of the Board of Directors every
.quarter and the unfilled vacancies are carried forward to the next

year.
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429 Number of posts dereserved during the last 3 years is as
under: —

Details of derescrvation in  reeruitment

Category : 1982 1983 1984

Offficers 8 = 7 8 38 26

Clerical . . Gg - 95 a7

Sub-Staff . . . 38 38 45 .
Total : . . 8 128 102 93 98 71

Destails of dereservatlon in  promotions

Clerical to Ofticers 10 27 7 78
Sub-staff 0 Clerical . 10 10 1 .. 1
Total : . 20 87 7 89 1

4.30 In reply to a questior, the representative of the bank stated
that total number of dereserved posts in -1983, 1984 and 1985 was.
994. The fact of dereservation had not been intimated to the Gov-
ernment and the Commiss‘cner for Scheduled Castes and Scheduled.
Tribes which was an omission on their part.

4.31 Giving the procedure for dereservation in the bank, the re-
presentative of the bank stated as under: — )

“When the Scheduled Caste/Scheduled Tribe candidates are
not available and if it is very essential to flll up the vacan-
cies, in the case of clerical cadre, a note is put up before
the Managing Director and in the case of office cadre, the
note is put up to the Board and then this information has
to be intimated to the (overnment as also to the Commis-
sioner of Scheduled Castes and Scheduled Tribes. We
erred in not following this procedure of intimating it to:
the Government and the Commissioner.”
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When it was enquired how 594 posts were dereserved, the re-
presentative of the bank stated as under:—

“This is done at the Personnel Wing level. I am sorry for
that.®

4.32 When it was pointed out that no confirmation or approval
was taken either from the Board or from higher authority and
whether it was needed or not, the representative of the bank
ohserved. “It was needed.”

4.33 The Committee regret to note that a large number of vacan-
cles reserved for Scheduled Castes and Scheduled Tribes are being
dereserved in Canara Bank every year both in recruitment and pro-
motions in officers, clerical and sub-staff cadres. Dereservation of a
tofdl number of 594 vacancies during the years 1982, 1983 and 1984
amounts to depriving Scheduled Castes and Scheduled Tribes of
their due share in appointments and promotions. The Committee
recommend that all-out efforts including special recruitment should
be made to fill the resreved vacancies with SCIST candidates beforc
resorting to dereservation. The Committee would again stress that
proper facilities should be provided for in-service training to Sche-
duled Caste/Scheduled Tribe employees at various levels so that they
come upto the desired standard for purpose of promotion to higher
grade and de-reservation in prometions is avoided.

4.34 The Committee have been informed that filling up of resreved
vacancies by general candidates is brought to the notice of the Board
of Directors every quarter, The representative of the bank also
stated during evidence that the fact of dereservation had not been in-
timated to Government and the Commissioner for Scheduled Castes
and Scheduled Tribes. The Committee would like to point out that
according to Government guidelines, prior approval of the Board of
Directors for the posts of officers end that of the Chairman and Ma-
naging Director for clerical posts has to be obtained, before filling any
reserved vacancy by a general candidate. It should also be specifi-
cally mentioned in the note sent to the Board/Chairman that the
proposal for dereservation is being made with the full! knowledge

. and concurrence of Liaison Officer. The Committee recommend that
the bank should follow this procedure scrupulously. The Commit-
tee also recommend that timely intimation about the dereservation
should be sent to the Government and the Commissioner for Sche-
duled Castes and Scheduled Tribes in future.

T15—LS—4. '
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E. Complaints/Grievances

435 It has been stated that Canara Bank is maintaining a regis-
ter for recording particulars of complaints/representations received
from the Scheduled Caste/Scheduled Tribe employees either direct-
ly or through their Associations and action thereon is taken by the
bank.

All complaints/grievances are first examined at the Circle Office
level and then reported to the Head Office with comments. The
Chief Liaison Officer goes through the report and then only the
matier is disposed of, where the complaints/grievances are of serious
‘nature, the same are placed before the Board for their consideration
and orders.

438 The number of complaints/grievances received from Sche-
duled Castes/Scheduled Tribes during the last 3 years are as und®r; —

Year No. of complaints
1982 . . . . . . . . . 3!
1983 . . . . . . . . . . . 86

1984 : . . . . . . v, . . ‘ 85

Normally the complaints are of the following neture:—
(i) Alleging harassment of SC/ST employees

(i1) Transfers/placement of SC{ST employces
(iii) False certificates produced by the employees

(iv) Job rotation/allotment of work.

4.37 The representatione from employees’ associations received in
the Banking Division are forwarded to the Banks, which are auto-
nomous bodies, for appropriate action. Where it is found that Gov-
ernment guidelines have not been followed, bank managements are
advised to take remedial measures. ' There has, however, been no
practice in the Banking Division for entering into correspondence
with employees’ association.

4. 38 The banks have heen advised that the Liaison Officers may
meet informally the Scheduled Caste/Scheduled Tribe employees
fncluding their representatives, hear their grievances in respect of
matters arising out of policy regarding reservations, and explain
them the factual position including policy decisions in order to eli-
minate any misgivings in their minds. The banks have also been
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advised that the grievances of the Scheduled Caste/Scheduled Tribe
employees should be looked into and prompt remegial action taken
wherever necessary,

4.39 The representative of the Ministry of Finance stated during
evidence that a large number of petitions or representations were re-
ceived in Banking Division. These were divided into two categories.

In the first category were included letters or representations re-
ceived from VIPs like the Ministers, Members of Parliament or
Chairmen or different associations relating to important matters.
On these cases, reports were obtained from the banks concerned for
examination in Banking Division., Large number of remaining cases
under the second category were sent to the banks concerned for
disposal according to directions given by Government from time to
time. They had received 15 representations in 1984 and 16 in 1985
which were sent to Canara Bank for necessary action.

4.40 In reply to a question whether the Government had issued
any instructions to banks as to how they should deal with Sche-
duled Caste/Scheduled Tribe Associations, the representative of
the Ministry stated that besides the representative union which
represented the entire staff, there was Scheduled Caste/Scheduled
Tribe Association that took up specifically the grievances of the
Scheduled Caste/Scheduled Tribe employees. They discussed
these grievances with the Associations and sorted them out but
general terms and conditions etc, were discussed with the represen-
tative union. In regard to Scheduled Caste/Scheduled Tribe em-
ployees Associations and the Liaison Officer appointed to deal with
Scheduled Caste aspects, the Ministry had issued specific instruc-
tions to all the banks on 18-1-1983. They would follow it up by
agein writing to the banks that this must be implemented properly.

4.41 The representative of the Ministry further stated that one
member of the Board of Directors in every bank is a representative
of the Government. The Board discussed Scheduled Caste/Sche-

duled Tribe matters every quarter.

442 In reply to a question whether the percentage of vacancies
in the general officers cadre to be filled up was always decided in
consultation with the employees’ union, the representative of the
bank stated that there was a system of having a dialogue with the
representative Union. Any change in the service conditions includ-
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ing those for Scheduled Castes and Scheduled Tribes was discussed
with the representative of the Union. Only recognised Unions were
normally comsulted and it was the majority unions that were
recognised.

443 On being enquired as to how the recognised unions mention-
ed about the grievances of Scheduled Caste/Scheduled Tribe em-
ployees, the representative of the bank stated as under:—

“We hold discussion with them in one meeting and in the
next meeting with the union we take it up and see that
those grievances are redressed.”

4.44 When the Committee pointed out that agreements with the
Union should be on conformity with the safeguards provided in the
Constitution for Scheduled Castes and Scheduled Tribes, the repre-
sentative of the bank stated that bipartite settlements left little for
dialogue. Everything wag settled at the highest level and at the bank
level only 10 to 15 percent was decided.

4.45 The Committee pointed out that the recognised unions did
not place the grievances of Scheduled Caste/Scheduled Tribe em-
ployees before the bank authorities with the result that there was
discrimination against them in many matters. They were transfer-
red to small places where they faced difficulty in finding housing
accommodation. As such, Scheduled Caste/Scheduled Tribe Asso-
ciationg should also be recognised so that they could take care of
the interests of Scheduled Caste/Scheduled Tribe employees.

The representative of the bank replied as under: —

“In respect of general terms and conditions, these recognised
unions are there. Scheduled Caste/Scheduled Tribe
Association is recognised for discussing matters on grie-
vances, transfers and so on. We don't discuss it with
Unions during our bipartite meetings about individual
transfer. These are taken up by Scheduled Caste/Sche-
duled Tribe Associations. More than 400 such cases were
dealt with when this Association brought up certain
matters before the Liaison Officer.”

446 When asked to state the method for recognising Union, the
representative of the Ministry stated as under:—

“There are two types of recognitions. One is recognition
under labour practices, industrial disputes Act where you
have got the recognised Union with collective bargaining
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and so on. The second is an Association of the Scheduled
Castes and Scheduled Tribes which hag been formed essen-
tially to ventilate if there is any grievance. That Asso-
ciation is recognised in the sense that the Chairman and
the Union continue to have a dialogue. They are recog-
mised body. But as far as the Industrial Disputes Act
under labour practice is concerned, they are governed by
different provisions, altogether. These are quite separate.
So long as the interest of Scheduled Castes in concerned,

they will be having a continuous dialogue separately
with the management.”

447 The Committee note that a register is being maintained in
Canara Benk for recording complaints|representations received from
Scheduled Caste|Scheduled Tribe employees or their Associations.
The Committee recommend that complaint registers should be kept
both at the Head Office as well as the Circle Offices of the bank. Ac-
tion taken on the complaints should be indicated in the register for
the information of the complainants, The Committee also recom-
mend that a record of complaints received in the Banking Division
from SC|ST employees or their Associations should be maintained
irrespective of the fact that the complaints are forwarded to bank

concerned for disposal or action on them is taken in the Banking
Division itself.

448 The Committee note that Liaison Officers of the bank have
been advised to meet informally the Scheduled Castc|Scheduled
Tribe employees including their representatives to hear their grie-
vances in respect of matters arising out of the policy of reservation.
The Committee desire that a brief record of the points discussed and
decisions reached, if any, should be maintained by the bank to avoid
any misungerstanding at a later stage.

449 In regard to recognition of SC|ST Associations, the repre-
sentative of the Ministry of Finance stated during evidence that there
were two types of recognition. One was recognition of a Union vader
Labour practices, Industrial Disputes Act etc. The second was in re-
gard to Associations of Scheduled Castes and Scheduled Tribes which
were formed essentially to ventilate grievances. That Association
was recogwised M the sense that the Chairman and the Association
continued to have dialogue. The Committee recommend that apart
from a dialogue with the Scheduled Caste/Scheduled Tribe emplo-
yees’ Association, replies should also be sent to letters received from
‘Le Association in regard to grievances relating to service matters or

" arising out of the policy of reservation.

ISR WS S ]
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450 The Committee recommend that an Association of Scheduled
Castes|Schequled Tribes should also be formally recognised by the
bank so that they are able to represent the grievances and sugges-
tions of the Scheduled Caste|Scheduled Tribe employees in an cffec-

tive manner.



CHAPTER V
ADMINISTRATION
A. Rosters

5.1 The Committee has been informed that reservation for
Scheduled Castes/Scheduled Tribes in direct recruitment was imple-
mented with retrospective effect from the date of nationalisation,
i.e. 19-7-1969 in 1973. Rosters are maintained from the date of
nationalisation i.e.,, 19-7-1969. To ensure that proper reservations
are provided, recruitment of staff is centralised at the bank’s Office.
All allotments of officers/clerical cadre personnel received from
various B.S.R.Bs. after obtaining necessary approval from the
competent authorities at Head Office are sent to Circle Offices for
appointment and deployment. Periodically reports are prepared
regarding progress of recruitment of Scheduled Caste/Scheduled
Tribe and the report is placed before the Board of Directors for
their information on a quarterly basis. Rosters of different states
are being maintained at the Circle Offices and copies of the same
are sent to Head Office for verification, Rosters at Circle Offices are
checked and verified by the respective Liaison Officers of the Circle
Offices concerned and checked by the Chief Liaison Officer at Head
Office when received at Head Office. Rosters for recruitment to
officers’ cadre and all promotions are maintained at Head Office.

52 In reply to a question regarding rosters, the representative
of the bank stated during evidence that they were maintaining the
rosters for promotion separately from 1-7-1979 for one category and
from 1-1-1980 for other category. They had not issued any circular
in this regard. The Association was, however, seeing the roster. In
future, they will keep the rosters at Circle Offices also.

5.3 Minor mistakes were detected in rosters by Chief Liaison
Officer. These were corrected there and then.

54 The Committee note that vosters for posts filled up by direct
recruitment are being maintained in Canara Bank w.ef. 19.7.1969.
Rosters for reservations in promotions are being maintained w.e.f.
1.7.79 for officers cadre and from 1.1.1980 for clerical cadre. Rosters
kept at Circle Offices are checked & verified by the respective Liaison
Officers. When received at Head Office, the rosters are checked by

/ 49 L R
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Chief Liaison Officer. The representative of the bank informed the
Committee during evidence that minor mistakes were detected in
rosters by Chief Liaison Officer. These were corrected there and
then.

5.5 The Committee need hardly stress that roster is the only
mechanism to keep a watch on the implementation of fhe policy of
reservation. The Committee therefore recommend that rosters
should be maintained properly in the prescribed form and inspected
by the Liaison Officer of the bank at regular intervals. The Com-
mittee also recommend that an officer of the Banking Division should
also do random checking of the rosters.

5.6 The Committee desire that rosters should be open for inspec-
tion by the employees of the bank and recommend that a circular to
this effect should be issued for the information of the employees. A
copy of the circular should also be sent to the Committee for their
information. :

B. Annual statements/Reports

5.7 In a note furnished to the Committee, the Ministry of Finance
(Department of Economic Affairs—Banking Division) have stated
that statements regarding recruitment|promotion of Scheduled Caste|
Scheduled Tribe are prepared by the respective banks on the basis
of the rosters maintained by them and sent to the Banking Division.
It is the duty of the Liaison Officers in Banks to verify the correct-
ness of these statements with reference to the rosters. These state-
ments are examined in the Banking Division in order to find out the
progress made by the Bank in filling the quota reserved for Scheduled
Caste|Scheduled Tribe in various cadres. From time to time, the
Banks|BSRBs are advised to take special steps like holding of ex-
clusive tests for Scheduled Caste/Scheduled Tribe for clearing the
backlog of vacancies.

5.8 Annual statements sent by Canara Bank to Banking Division
during the years 1982, 1983 & 1984 pertain to the following informa-
tion:—

(i) Information regarding recruitment of Scheduled Castes
- and Scheduled Tribes during an year;

(ii) Information regarding promotion of Scheduled Castes and
Scheduled Tribes during the year;

(iii) Number of reserved vacancies filled by Scheduled Castes
and Scheduled Tribes during the year; and
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(iv) Total number of employees and number of Scheduled
Castes and Scheduled Tribes among them as at the end of the year.

It has further been stated that all statements are generally sub-
mitted within the stipulated time by Canara Bank.

5.9 The Banking Division has not given any specific reply to a
question by the Committee whether any shortfalls were noticed in
the statements submitted by Canara Bank.

510 In reply to a question whether the Annual Report of the
Canara Bank contains data relating to recruitment and promotion of
Scheluled Castes|Scheduled Tribes and credit facilities provided by
the bank 1o Scheduled Castes and Scheduleq Tribes, it has heen
* stated that the Annual Report of the Bank contains data relating to
recruitment of Scheduled Caste|Scheduled Tribe candidates. The de-
tails regarding credit facilities provided by the Bank to Scheduled
Castes|Scheduled Tribes are also mentioned in the Annual Reports
of the Bank.

5.11 The Commnittee note that Canara Bank has been sending
yearly statements to the Banking Division regarding filling up of
vacancies reserved for Scheduled Castes and Scheduled Tribes
through recruitment and promotion. The Committee desire that the
Banking Division should make a thorough and analytical study of
these statements and point out the shortfalls and deficiency, if any,
to the bank. The bank should take prompt and effective measures
To remove those deficiencies.

512 The Committee regret to point out that information given in
Annual Report of Canara Bank for 1984 regarding representation of
Scheduled Castes and Scheduled Tribes in the services of the bank
and credit facilities provided by the bank to Scheduled Castes|
Scheduled Tribes is scanty. The Committee recommend that Annual
Reports of the Bank should show separately the percentage of Sche-
duled Castes|Scheduled Tribes in various cadres and the steps taken
to reduce the backlog as existing at the end of the previous year.
As regards credit facilities, the Report should give the targets fixed
for Scheduled Castes|Scheduled Tribes under various schemes and
the achievement of the bank undey different schemes in terms of the
amount disbursed and the number of Scheduled Caste|Scheduled Tribe
beneficiaries’

513 The Committee further recommend that the loans given at
4 per cent interest to Scheduled Caste'Scheduled Tribe applicants
uvnder DRI Scheme during the year should also be highlighteq in the

Annun! Report of the bank.



CHAPTER VI

CREDIT FACILITIES
' A. Organisational set up

6.1 It has been stated that in the Ministry of Finance, Banking
Division, a special Cell has been set up to monitor the flow of Bank
credit fo persons belonging to Scheduled Castes/Scheduled Tribes
and wutch implementation of Government orders issued from time
to time, Based on this monitoring/periodic reviews, banks which
are lagging behind in the implementation of such lending pro-
grammes are advised to gear up their activities and to overcome any
deficiencies. According to Banking Division Office Order No. 11012/
1/84-Adin. I dated 17Tth November, 1984, to start with, the posts of
one assistant and one lower division clerk alongwith work relating
to credit for Scheduled Caste/Scheduled Tribe will be transferred
to ESA Section from the existing SC/ST Cell to constitute the special
cell for lookng after the credit requirements of Scheduled Castes

and Scheduled Tribes.

6.2 In Canara Bank, a Cell headed by an officer of Priority
Credit-Planning and Development Section is exclusively looking
after the matters relating to monitoring the flow of credit to SC/ST
beneficiaries. ~All branches, particularly the rural/semi-urban
branches have been advised to go out and identify the needy Sche-
duled Caste/Scheduled Tribe Section and provide them the required

assistance.

6.3 The monitoring of the progress of priority sector lending in-
cluding assistance under 20-point programme to weaker sections is
being made through budgeting, quarterly review and submission
of returns to RBI/Finance Ministry and to the Board of Directors,

6.4 Senior Executives of the Bank ensure that the instructions
given by the Finance Ministry/RBI are complied with whenever
they visit branches and offices. In addition to this, the branch
Managers and Divisional Managers are educated in Seminars and
Conferences regarding the instructions/guidelines issued by Reserve
Bank of India.

6.5 The Committee note that a Special Cell has been created in
Banking Division of the Ministry of Finance to monitor the flow of
credit to persons belonging to Scheduled Castes|Scheduled Tribes.
The Committee have been informed that presently one Assistant and
one Lower Division Clerk have been transferred from the existing
SCIST Cell to the new Cell. The Committee feel that the staft
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strength of one Assistant and one LDC is not at all suflicient to look
after the work relating to credit facilities provided by 28 natianalised
banks to Scheduled Castes|Scheduled Tribes. The Committee re-
commend that strength of the Cell should be suitably augmented
keeping in view the volume of work expected to be done in the Cell.
The Committee also recommend that the Cell should be headed by
an officer belonging to Scheduled Caste/Scheduled Tribe.

B. Salient Features of Credit Schemes

6.6 In a note furnished to the Committee, it has been statel that
Canara Bank have been making concerted efforts to make available
Organised Institutional Finance to Scheduled Castes and Scheduled
Tribes on an ever increasing scale. Over the years, the bank has
designed and implemented number of schemes based on the felt
needs of these sections and has been able to step up substantially the

number of such beneflciaries and volume of credit assistance to
them.,

6.7 Persons belonging to SC|ST can avail of credit facilities from
the Bank under various schemes drawn up under the Priority Sectar
portfolio. Agriculture, allied activities like dairy, poultry, sheep
rearing, piggery, beekeeping and sericulture, setting up small busi-
ness and small scale units, professional and slef-employed ventures,
retail trade and Road Transport business are the broad areas under
which credit facilities are being extended to these beneficiaries.

6,8 Apart from meeting the requirements of productive credit,
schemes have also been drawn up to cover consumption, housing and
educational needs of these categories.

6.8 Considering that both the New 20 Point Programme and the
IRDP are so designed as to lay special emphasis on assisting the
SC|ST groups, the bank has laid due stress on ensuring its activ.e
involvement in the implementation of these programmes. In addi-
tion to the numerous schemes designed under the priority sector at
concessional rate of interest and beneficial terms and  conditions,
Scheduled Castes|Scheduled Tribes can also avai] Bank's assistance
under the non-priority sector schemes. All branches have been
advised to sympathetically assess the credit requirements of persons
belonging to SC|ST in their command areas and duly pxjovxde for
them financial and physical allocation in their credit|/Action Plans.

Differential Rate of Interest Scheme
Scope and Coverage:’

6.9 Differentia]l Rate of: Intirest Scheme, popularly known as
DRI, wss introduced dyring June 1972 to improve the economic
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status of the weaker sections the downtrodden and other less fortu-
nate people. It is operative in the entire country. In order to -
channelise the Bank’s finance to the beneficiaries under this Scheme,
Government of India have prescribed the following targets. Within
the total limit prescribed sub-limits have been fixed to ensure that
the weaker sections in the rural areas and persons belonging to -
Scheduled Castes and Scheduled Tribes derive maximum benefits,

(1) 1 per cent of banks aggregate advances as at the end of
previoug year should be lent under the scheme;

(2) Not 1less than 2/8 of DRI' advances are to be routed:
through rural and semi-urban branches. Correspondingly
not more than 1/3 of DRI advances are to be routed
through Urban and Metropolitan branches,

(3) Not less than 40 per cent of the total DRI advances of the

Bank should flow to the eligible borrowers belonging to
SC/ST. - |

Eligibility Criteria: : |

6.10 Following criteria should be satisfled before becoming eligi-
ble to the benefits of the scheme:— l

(i) Family income of the borrower from all sources does not
exceed Rs. 3000/- per annum in urban and semi-urban
areas or Rs. 2000/- per annum in rural areas.

(i) The borrowers does not own any land or the size of land
holdings does not exceed one acre in the case of irrigated
land and 2.5 acres in the case of un-irrigated land.

(ili) Members of Scheduled Castes and Scheduled Tribes are
eligible for the loan irrespective of their land holdings
provided they satisfy the other criteria.

The family for the purpose of DRI has been defined as thosg
persons living under a common roof with a common kitchen, parti-
cularly clustering around husband, wife and children,

6.11 During evidence on the Working of ITDPs in Andhra
Pradesh, the representative of the Planning Commission informed
the Committee that the present income-limit of Rs, 3500/- per annum
of a family consisting of 5 membe. s &iﬁe purpose of determining
people living above poverty line was under revision,
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Quantum of Loan: ,

6.12 The maximum amount of loan permissible under the scheme
should not exceed Rs. 1500/- for working capital and Rs. 5000/~ for
term loan. Both working capital and term loan will be admissible
in accordance with the specific requirement of the borrower. Rate
of interest is to be charged at 4 per cent simple interest per annum.

In reply to a question, it has been stated that at present there
is no proposal to increase the limit of D.R.I, advances,
Operational Agencies: N ‘ 5 ’

6.13 The Scheme of DRI will be operated by all the public sector
banks, To ensure that the persons served by the Regional Rural
Banks can also avail themselves of the benefits of the scheme, the
sponsoring banks may lend through RRBs on an agency basis. Thus,
eligible borrowers will be able to qbtain loans at the rate of 4 per
cent per annum in the areas served by RRBs.

Eligible State owned Corporations and Cooperative Societies!

6.14 Banks may route credit under the scheme through State Cor-
porations for the Welfare of the Scheduled Castes and Scheduled
Tribes subject to the beneficiaries of the Corporations meeting the
e.igibility criteria and other terms and conditions indicated in the
scheme. Banks may also route credit through Co-operative Socie-
ties/LLAMPS organized specially for the benefit of the tribal popula-
tion, in areas identified by the Government of India, on the same
terms and conditions as are applicable to state owned corporations
for the Welfare of Scheduled Castes and Schduled Tribes.

Margin and Secunty:
6.15 (i) No margin is to be insisted upon;

(ii) No co-obligation/guarantee is to be obtained;

(ili) The assets purchased out of the bank loan are to be hypothe-
cated to the Bank. The cost of insurance of the assets charged is to

be borne by the bank.

DRI Ailvances:
.18 Total DRI advances made by Canara Bank during the last
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3 years and share of SC/STs in these advances are as under: —

(Rs. in eroren)

1982 1983 198¢

1. Total amount under DRI;. . . . . 10,859 14,11 23.73
2. Percentage of DRI advances to net eredu as at

the end of previous year. . . . 0.76%  0.82% 1.14%
g. Amount advanecd to SC/STsg . . . . 4.46 6.02 10,64
4. Sharc of 8C/8T in tatal DRI advances . . 42.20% 42.70% 44.80%

6.17 Loans advanced under DRI Scheme in the last 3 years sepa-
tately through rural and semi-urban and urban and metropolitan
vranches are given below:—

1982 1983 1984

(i) Through rural and -cmi-urbnn brnnc‘lc- (Tar-
get 67%) . . . 77% 75% 75%

(ii) Through urban and metro-politan branches . 23% 25% 25%

6.18 In reply to a question whether the branches ever refused to
give loan under DRI Scheme to an eligible borrower on the ground
that they had no more money to lend under the scheme, the Com-
mittee have been informed that completing the target or credit
squeeze are not applicable for disbursement of loans to Scheduled
Caste/Scheduled Tribe and for loans to weaker sections. Therefore,
branches do not refuse to grant loans under DRI under any circum-
stances, In 1983 the bank could achieve only 0.82 per cent under
DRI finance as against 1 per cent. However, 42.70 per cent of DRI
advances in 1983 has gone for Scheduled Caste/Scheduled Tribes.
Specia] efforts were made by the branches for disbursing DRI loans
by arranging disbursement fortnights, preparing specific scheme and
hence they could achieve 1.14 per cent in 1984 and deploy 44.80 per
gent of DRI Advances to Scheduled Castes/Scheduled Tribes.

6.19 In reply to a question, the Committee have been informed
that the bank had not come across cases of violation by the branches
of instructions regarding margin and guarantee.
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6.20 The Committee have been informed by the Ministry of Fin-
ance (Banking Division) vide their O.M. No. 5/10/84-SCT(B) dated
28th November, 1985 that the Task Force which was constituted by
the Government to review the working of DRI scheme has submitted
its Report in March, 1985. The Report is presently under examina-
tion by the Government,

Housing Loans:

6.21 The Committee have been informed that Reserve Bank of
India has stipulated that loans upto and inclusive of Rs. 5000/- carry
interest rate of 4 per cent p.a. to Scheduled Caste/Scheduled Tribe
beneficiaries irrespective of their income and land holdings, Loans
above Rs 5000/carry interest at 13|5 per cent p.a. A rebate of 0.5
per cent is allowed for regular repayment of instalments.

6.22 The details of housing finance assistance to SC/ST beneficiar-
ies for the last 3 years is furnished below:—

(Amount ir 000's)

Dec. 82 Dec. 83 Dec, 84

Amount outstanding 10880 11534 11031

No. of beneficiarics , . . . . . 6388 6460 6476

6.23 At present the Bank is not channelising housing finance
through Regional Rural Banks, Village Co-operatives and Scheduled
Caste/Scheduled Tribe Development Corporations. As to the reascns,
it has been stated that the Regional Rural Banks extend credit faci-
lities for productive activites and hence housing loan is not routed
through RRBs. Similarly, none of the Cooperatives financed by the
bank is having housing loan scheme as the}; provide only Scheduled
Tribe loans. The bank will explore the possibility of extending
housing loans through Scheduled Caste/Scheduled Tribe Develop-
ment Corporations in future,



6.24 Targets fixed by Reserve Bank of India for housing finance
by Canara Bank and their achievements are as under: —

Direct Finance:

(Rs. in laes)
Category Targets Disbursements Oinmnd-
1983 1984 1985
June
1. SC/ST 138.30 3.94 9.81 6.23 22.98
2. Weaker Ssation . j .+ o 6.82 11.87 5.43 $8.66
g. Low Incamc Group .. . 02.20 0.93 7.%0 2.29 19.00

4. MIG . . . . 69.20 0.60 3.04 4.93 9.21

Yotal Dircet : .. . . 299.%0 12.29 36.7: 18.88 84.49%

Indirect Finsnce :
1. %C'ST Housing Dev. Fin.

46.10 . . 7.50

2. JIuvestment in ch Bonds
of HUDCO 345.90 1113.10  421.20 5263.44
Total housing loan . 6j1.70 12.29 1143.81  440.08 353885.19

Educational Loans

6.25 It has been stated that educational loans are granted to bene-
ficiaries conforming to DRI norms depending upon:the need at con-
cessional rate of 4 per cent. Publicity is given for educational loans
at Schools and Colleges and organising. Exhibitions at rural places.
The information is not readily available about the amount advanced
under this scheme to Scheduled Castes/Scheduled Tribes, In the ex-
isting information system, there is no provision for éxclusively re-
porting educational assistance rendered to SC/ST beneficiaries under
DRI Scheme. Indigent students of merit going in for higher educa-
tion who do not get scholarship/maintenance grants from the Gov-
ernment or educational authorities are considered for grant of edu-
cational loans at 4 per cent rate of interest.



59
'6.26 Total educational loan given by the Bank in 1984 and 1985
as well as share of SC/ST in educational loan is given below: —
(Accounts actual: Amounts in Crores of Rupees)

Particulars Dec. 1984 June, 1985
Aocounts Amount Acgounts Amount

1. Total educational loans . . . 24062 6.39 28520 6.80
2. Educatioral Loan to SC/ST . . 1857 0.1% 1426 0.17

8. Share of SC/ST out of educational loan
(%) . . . . . . 5.64% 2.34% 6.06% 2.5%

6.27 It has been stated that wherever the scholarship given to
SC/ST students is-inadequate to meet their requirement for educa-
tion purpose, the bank may consider supplementing through their
educational loan scheme.

6.28 The Committee note that Canara Bank is providing credit
facilities to Scheduled Castes and Scheduled Tribes under various
schemes drawn up under Priority Sector, agriculture and allied acti-
vities like dairy, poultry etc., small scale business and industry etc.,
DRI Scheme, IRDP and the new 20 Point Programme.

Under DRI Scheme, family income of a borrower from all sour-
ces should not exceed Rs. 3000/- per annum in urban and semi-urban
areas and Rs. 2000/- in rural areas, Under these eligibility conditions,
families living below the poverty line ie. income of Rs. 3500/- in
‘rural areas will not be entitled to get loans under DRI Scheme.
The Committee, therefore, recommend that income limits under DRI
Scheme should be raised so that it corresponds to the income limit
of poverty line in rural areas.

6.29 The Committee appreciate that in 1984 share of DRI advan-
ces by Canara Bank to SC/STs was 44.80 per cent of total DRI
advances as against the stipulation of 40 per cent minimum under
the guidelines of RBI. This constituted 1.14 per cent of total adven-
ces by the bank during the last year. The Committee would how-
ever like the Canara Bank to find out whether theke are any states
or regions where the percentage of DRI advances to total advances
has been less than 1 per cent and DRI advances to SCs/STs have
been less than 40 per cent of total DRI advances. The Commiittee,
desire that the bank should make concerted efforts to see that the
prescribed targets are reached in each States region of its operation.

715 LS—5



6.30 Under the guidelines regarding DRI scheme, banks may
route credit through Cooperative Societies/LAMPS organised spe-
cially Zor the benefit of tribal population in areas identified by
Government, The Committee recommend that in order to give benefit
of DRI Scheme to an increasing number of persons belonging to
Scheduled Tribes, Canara Bank should route DRI advances through
Cooperative Societies/LAMPS, in addition to RRBs.

631 The Committee have been informed that the Task Force
which was sonstituted by Government to review the working of DRI
$chemes has submitted its Report in March, 1985 and the Report is
at present under examination by Governwment. The Commitiee re-
gret to paint out that Government h~ve already taken one year in
examining the Report and desire that an early decision should be
taken in the matter so that changes, if any, to be made in the DRI
Scheme should be carried out expeditiously.

6.32 The Committee note that loans upto Rs 5000 each for cons-
truction of houses are granted by the bank to Scheduled Caste and
Scheduled Tribes at 4 per cent rate of interest. Loans above Rs. 5000
carry interest at 13.5 per cent per annum. The Committee consider
that an amount of Rs. 5000 is not at all sufficient for construction of
houses particularly in view of the escalation in prices of building
material. The Committee recommend that the amount of loan at 4
per cent should be increased at least to Rs. 7500.

6.33 The Committee regret to note that under Direct Housing
Finance to Scheduled Castes|Scheduled Tribes and weaker sections,
the share of SC|STs is a meagre amount of Rs. 3.94 lacs in 1983, 7.81
lacs in 1984 and 6.23 lacs in 1985 upto June out of a target of Rs. 138.30
lacs. The Committee express their vmhappiness at the unsatisfactory
performance of the bank in the matter of providing housing credit
to SCs|STs.

6.34 The Committee have been informed that at present Canara
Bank is not channelising housing finence through Regional Rural
Banks, Village Cooperative or SC|ST Development Corporations. The
Committee recommend that with a view to increase the share of
Scheduled Castes|Scheduled Tribes in housing loans Canara Bank
should start extending housing Joans through SCIST Development
Corporations.

6.35 The Committee note that educational loans are granted un-
der DRI Scheme at concessional rate of 4 per cent to those students
who are not getting any scholarship/maintenance grants from Gov-
ernment or educational authorities. The Committee are unable to
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understand the rationale behind the condition that the student should
not be in receipt of scholarship before getting educational loan at
concessiona] rate. The Commitiee feel that in case the scholarship
amount is insufficient the student should be able to obtain loan at
4 per cent interest to meet his requirement. The Committec recom-
mend that the sckeme may he amended accordingly.

The Committee note that the share of Scheduled Castes|Scheduled
Tribes in educational loans as in June 1985 was 6.06 per cent as re-
gards the nuinber of accounts and 2.5 per cent in terms of amount.
The Committee desire that Canara Bank should make efforts to in-
crease the share of Scheduled Castes/Schedunled Tribes in educational
Toans and issue necessary instructions in this regard to all its bran-

ches.
C. Priority Sector Advances

6.36 The Committee have been informed that no norms have been
prescribed by the Government/Reserve Bank of India regarding share
of Scheduled Castes|Scheduled Tribes in the total priority sector ad-
vances. However, under certain special schemes norms have been
prescribed and the bank has achieved the expected level of assist-
ance to Scheduled Caste|Scheduled Tribe beneficiaries.

6.37 Under priority sector advances, it has been stipulated that
25 per cent of the priority sector advances or 10 per cent of the total
-advances are to be given to borrowers belonging to ‘weaker sec-
‘tions’ category which as mentioned in the new Reserve Bank of
India guidelines includes Scheduled Caste|Scheduled Tribe borrowers
also (together with landless labourers, small and marginal farmers,
tenant farmers|share croppers, artisans, village and cottage industries

and IRDP beneficiaries).

6.38 Banks have been urged to extend credit under IRDP to
identified beneficiaries and within this 30 per cent of the beneficiaries
have to be persons belonging to Scheduled Caste|Srheduled Tribe. In
addition to the minimum coverage of 30 per cent of the beneficiaries
from Scheduled Castes|Scheduled Tribes, at least 30 per cent of re-
sources invested in terms of subsidies provided and credit disbursed
also should go to assist the Scheduled Castes/Scheduled Tribes
beneficiaries. All efforts should be made to cover as many families
of Scheduled Castes/Scheduled Tribes as possible, under IRDP
over and above the minimum targetted leve] of 30 per cent en-

visaged earlier.
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0.39 As at June 1983, Canara Bank had been able to provide 23
per cent of the credit disbursed under IRDP to Scheduled Caste|
Scheduled Tribe beneficiaries and out of total number of beneficiaries

assisted, only 26 per cent belonged to Scheduled Castes/Scheduled.
Tribes,

6.40 The representative of the bank stated during evidence that
under IRDP, the bank had achieved 30.4 per cent as against the tar-
get of 30 per cent beneficiaries belonging to Scheduled Caste;Sche-
duled Tribe.

6.41 Total priority sector advances by Canara Bank as at the end
of December, 1982, December, 1983 & December, 1984 and share of
Scheduled Castes|Scheduled Tribes in these advances are as under:

(Ra. in crores;

December December December

1982 1903 1984
Total Priority Sector Advances . . . 615.69 799.72  1092.8¢
Share of Scheduled Caste/Seheduled Tribe 18.89 27.99 43-59
(3.07%)  (3.50%) (3.99%)
Total number 1091297 1306093 1582995

of borrowers
Number of Scheduled Caste/Scheduled Tribe borrcwers 144815 178062 248379

6.42 As at the end of March, 1985, advances to Scheduled Castes|
Scheduled Tribes in Priority Sector by Canara Bank were Rs. 46.4
crores involving 2.54 lakh beneficiaries. The share in the Priority
Sector Advances to Scheduled Caste|Scheduled Tribe beneficiaries
was 3.8 per cent in respect of the amount and 15.5 per cent with re-
gard to beneficiaries, whereas” in comparison, Public Sector Banks as-
a whole, attained the level of 6.1 per cent in amount and 23.1 per
cent in accounts of Priority Sector advances to Scheduled Caste|
Scheduied Tribe beneficiaries, However, in selected pockets, Canara
Bank nad been in the forefront in financing Scheduled Caste|Sche-
duled Tribe beneficiaries and formulating special schemes.

§.43 Out of the total lendings by the bank to agriculture and allied
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-'activities, 48.10 per cent has been extended to small farmers and
landless labourers, Dtails for the last three years are as follows:

{Amount in Qrores)
Dcc. 82 Dec 83 Dec. 84
Ales.  Awt  Afes.  Amt. “As. Ame
— — i b o s i
1. T'otal Credit o
Aggicultnqal and
Allicd activitics 753223 236.78 923233 292.88 1066841 g89.50

2, Credit to small/mar-
giral farmers, agri-
cultural labourers 596708 116.12 614719 134.70 466971 189.9¢4

3. Of which to SC/ST  8o1s9 10.64 117112 18.08 1664 36 29.710

4.% of 3 tp 2 . 9.9 6.2 19.4 9.2 R1.9 15.%3

6.44 During evidence, the Committee draw attention to the letter
dated 12th November, 1984 from Ministry of Finance to Chairmen
of nationalised banks in which mention had been made about less
than average performance of Canara Bank among others in the mat-
‘ter of assisting viable ventures of Schdeuled Caste|Scheduled Tribe
people. The representative of the bank explained as under : —

“This is in relation to the priority sector growth. In BRI and

the IRDP etc. we have reached the target. In the case of
the priority sector, there is no target as such which has
been given. But the advice is that we should increase it as
much as possible. Now, there was a shortfall in this. For
example in 1982, when I took over it was 2.7 per cent of
the total to Scheduled Castes. It has come upto 4.02 hy
September 1985. There is an increasing trend and we hope
that we will maintain this trend. The percentage number
of beneficiaries has also gone upto 16.09 per cent as against
14 per cent. But I can say another thing. In agriculture,
we are financing about 21.7 per cent of thc beneficiaries in
the case of Scheduled Castes and Scheduled Tribes with
15.53 per cent of the amount. There we are much above
the average whereas in totality of priority sector, it is
having an increasing trend which is almost double that of
1982.”

. 6.45 He also said that the letter from the Ministry of Finance had
been placed before the Board which had said that the Bank should
improve the efforts to show better results.
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6.46 Giving reasons for not fixing any target for Scheduled Cast-
es/Scheduled Tribes under Priority Sector lending, the representa-
tive of the M/o Finance stated as under:—

“In the case of priority sector, you have things like small in-
dustry, large agricultural loans and so on whereas our
efforts in terms of eradication of rural poverty are towards
helping small men in getting self employment and so on.
It is essentially directed towards small men so the targe’s
we have prescribed for various schemes, For example
under DRI 40 per cent of DRI funds should go to Schedul-
ed Castes and Scheduled Tribes. Atleast 30 per cent of the
IRDP beneficiaries should be from Scheduled Castes and
Scheduled Tribes. So the effort is to fix targets for small
lending, for large lending because there it is really not
possible to fix targets; whatever is a viable scheme has to
be supported in terms of employment industrial develop-
ment and so on. Since it denotes a large number of activi-
ties which are important, not necessarily small man alone
but other activities also, it is difficult to prescribe a tar-
get for the whole priority sector.”

When it was pointed out that in case of large advances they weve:
not advancing any money to Scheduled Caste industrialists, the re-
presentative of the Ministry stated:

“They are not denied”.

He further said:

“In the case of large units or large propsals, the initiative has
to come from the entrepreneur himself. The bank cannot
come forward and say that this particular 2 crore project
should come up. Somebody has to come up with his own
money which is called equity and that will be supported by
bank in terms of loans.”

6.47 The Committee pointed out that tho percentage share of
Scheduled Caste|Scheduled Tribe in the priority sector was low in
terms of money but in terms of beneficiaries the position was better.
The obvious conclusion was that Scheduled Caste|Scheduled Tribe
beneficiaries were getting smaller amounts,

6.48 In reply, the representative of the Ministry of Finance stated
as under during the evidence:——

“We very much appreciate the anxiety of the Committee that
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even in cases of large loans & large projects there should
be a large number of Scheduled Caste|Scheduled Tribe
entrepreneurs. But let us also appreciate the fact that
every one does not want a large loan because the loan
has to be repaid. Unless there is a scheme which will
generate enough profits to pay back the loan, nobody will
take; therefore making more and more Money available
to small borrowers is a very legitimate thing because
they can take a small loan, make a success of their ven-
ture, have self employment.”

6.49 Asked to state the proposals, if any, to bring Scheduled
Castes|Scheduled Tribes into the fold of bigger loans, the represen-
tative of the Ministry stated:—

“Even in case of small industry, 80 per cent of the cases are
for investment from 1 to 2 lakhs, And as we go up in in-
vestment the number of cases drop very steeply. It is not
only with regard to Scheduled Castes|Scheduled Tribes,
very few people come for larger loans. I think a different
approach is necessary. For example one instruction has
been that in the case of proposals from Scheduled Castes &
Scheduled Tribes, the rejection should be at a higher level
than the Branch Manager, I think such things you can
prescribe to ensure that no injustice is done even in one
case.”

650 On a suggestion made during evidence that statistics re-
garding assistance to Scheduled Castes and Scheduled Tribes should
be kept separately and quota should be fixed for assistance to Sche-
duled Castes and Scheduled Tribes separately according to their
population in the command area of the bank, the representative of
the Ministry of Finance stated as under:— :

“Today, it is not done like this. It will mean changing of «]1
the circulars.

If the Committee desires we can examine it.”

6.51 The Committee note that the share of Scheduled Castes/
Scheduled Tribes in priority sector lendings by Canara Bank was
3.50 percent at the end of 1983, 3.99 per cent at the end of
1984 and 4.02 per cent at the end of September, 1985. While the Com-
mittee appreciate that the share of Scheduled Castes/Scheduled
Tribes has been increasing during the last 3 years, they are
constrained to  point out that it is much less
than the average of 61 per cent for the Public
Sector Banks taken as a whole, although Scheduled Castes/Tribes



constitute roughly about 23 per cent of the country’s population,
The Committee recommend that special efforts should be made to
increase the share of Scheduled Castes/Scheduled Tribes in the
Priority Sector advances.

6.52 At present data on priority sector lendings of banks are not
available separately for Scheduled Castes and Scheduled Tribes. In
the absence of separate data it is difficult to say whether Scheduled
Tribes are getting their due share in total bank credt given to
Scheduled Castes/Scheduled Tribes. The Committee therefore re-
commend that separate data should be maintained by Canara Bank
regarding their priority sector advances to Scheduled Castes and
Scheduled Tribes. The Committee further recommend that Banking
Division should issue necessary instructions to all the nationalised
banks in this regard. | i

6.53 The Committee note that under guidelnes of Reserve Bank
of India, 25 per cent of the priority sector advances or 10 per cent of
the total advances are to be given to wemker sections category which
includes Scheduled Caste/Scheduled Tribe borrowers, landless
labourers, small and marginal farmers; tenant farmers/share crop-:
pers, artisans, village and cottage industries and LR.D.P. benefi-
ciaries. The Committee regret to note that no separate norms have
been prescribed regarding share of Scheduled Castes/Scheduled
Tribes in the total priority sector advances. The Committee recom-
mend that as in the case of DRI Scheme and IRDP under which tar-
gets have been fixed for lending to Scheduled Castes/Scheduled
Tribes, certain' minimum percentage of the priority sector lending
should be earmarked for Scheduled Castes/Scheduled Tribes.

6.54 The Committee also note that under IRDP, 30 peir cent of the
beneficiaries have to be persons belonging to Scheduled Caste/
Scheduled Tribe and at least 30 per cent of the resources invested
should go to Scheduled Castes/Scheduled Tribes. While the Com-
mittee appreciate that Canara Bank has achieved 30.4 per cent as
against the target of 30 per cent Scheduled Caste/Scheduled Tribe
beneficiaries, the Committee desire that the bank should not feel
contented with the achievement of the target but make all out
effors to increase _their lending to Scheduled Castes/Scheduled
Tribes.

D. Loan Applications

6.55 In reply to a question whether any register is maintained by
Canara Bank for loan applications from Scheduled Castes!Scheduled
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Tribes, the Committee have been informed that the bank has inrto-
duced a ‘Credit Report-cum-Inward application Register’, However,
consolidation at the bank level regarding applications received, re-

jected, sanctioned in respect of Scheduled Caste|Scheduled Tribe
beneficiaries is yet to be taken up.

6.56 It has been stated that no instructions have been given to
maintain separate register for loan applications received from SC!
ST. But, there are instructions that all applications of Scheduled
Caste|Scheduled Tribes should be marked in red ink for receiving

special attention like quick disposal ang approval by higher autho-
rities.

Register of loan applications indicates the date of receipt and
date of sanction|rejection. The Divisional Managers(O) are required
to ensure this during the inspection of the branches. Branches are
required to keep sufficient stock of loan application forms printed
in English and Hindi and regional languages.

6.57 The main reasons for rejection of loan applications are stat-
ed to be as under:—

1. Applicants enjoying sufficient credit facility with other
Banks.

2. Past dealings with the banks not satisfactory.
3 Falling beyond the area of operation.
4, Heavy outside borrowings.

5. Project considered not feasible|not viable.

6.58 The bank has advised its branches to expeditiously sanction
the applications received under DRI as far as possible within 3
days, The average time taken is about 3 to 4 days. The bank
has also instructed its branches to disburse the loan component
directly to the manufacturer/supplier or directly to the beneficiaries
as the case may be. Under no circumstances, the payments will be
directly effected to borrowers’ representatives or other middlemen.

6.59 The Senior Executives and .controlling officers ensure that
the branches comply with the directions given by Reserve Bank of
ndia regarding margin and guarantee etc. during their branch
visits. All the branches are strictly to follow the instructions given
and violations are properly dealt with.
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6.60 Recognising the fact that persons belonging to SCs.|STs have to
be viewed on a different footing from that of others, earnest efforts
are made to identify the potential SC/ST beneficiaries, assess their
requirements and ensure that the problems and -difficulties faced by
them are effectively dealth with and emphasis laid on both the credit
worthiness and viabiltiy of the projects. Branch officials treat the loan
applications of SCs/STs with sympathy and also guide them to make
the losn projects feasible by suggesting suitable changes. The bank
undertakes review of lending procedure and policies from time to time
to see that loans are sanctioned in time, are adequate and production-
oriented. Corrective measures are applied on the basis of findings.

6.61 The representative of the bank stated during evidence that
on term loans upto Rs. 25000/- repayable in 36 months, they charged
10 per cent from Scheduled Castes|Scheduled Tribes and on loan
above that, rate of interest was different. They charged 13 per cent
from professionals and self-employed. On loans above Rs. 25000
they charged 12.5 per cent.

6.62 When it was suggested that rate of interset should be reduc-
ed as it was very high for small farmers etc. the representative of
the Ministry replied as under:—

“For the DRI, it is 4 per cent and for IRDP lending it is 10 per
cent. So wherever we are dealing with small men, includ-
ing the SCs and STs, rates are low. When we are dealing
with large business, the rates are higher. All these are look-
ed at kepeing in view the interests of the depositors and we
would like to have a rate of interest for the depositors also.
The concession to the weaker sections of the society is
made by linking up the different rates of interests”.

6.63 About the procedure for grant of loans, the representative of
the bank stated that powers had been given to the Branch Manager.
Details of applications are written in a register. Applications from
SCs/STs are marked in red ink. Date of disposal is also indicated in
the register, There is a Divisional Manager for 20 branches,

6.64 Asked about the action taken on complaints regarding grant
of loans to people in other names and deduction of certain amount
from the sanctioned loan in the name of office ex_penditure. the
representative of the bank stated as under:—

“We can even give instances where stiff action has been taken.
But it may still be difficult since we deal with people.
There are so many problems that are involved and they
may not be open to investigation. But I can only assure
that we will take proper actlon. If it is proved that the
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money has not been given, the person who is involved in
it will be taken to task.”

6.65 In reply to a question the Committee have been furnished
details of 12 cases of fraud in the matter of grant of loans that have

come to the notice of the bank and action taken by them in those
cases. \

6.66 The Committee note that a Register is maintained by the
branches of Canara Bank in which all loan applications are entered.
Applications received from Scheduled Castes/Scheduleq Tribes are
marked in red ink, Date of disposal is also indicated in this register.
The Committee desire that information regarding loan applications
received from Scheduled Castes/Scheduled Tribes, number of them
rejected and sanctioned and amount sanctioned should be maintained
at the Head Office of the bank. The Committee feel that the Head
Office can monitor the flow of credit to weaker sections more effec-
tively if such basic data is available to them.

6.67 The Committee have been informed that among the main
reasons for rejection of loan applications are (i) falling beyond the
area of operation and (ii) Project considered not feasible|not viable.
The Committece desire that in such cases the bemk officials should give
necessary guidance to the applicants as to which branch they should
apply or the changes that should be made in the project to make it
feasible|viable.

6.68 The Committee would like to stress that a sympathetic and a
positive approach on the part of bank officials while dealing with loan
applications of SCs/STs is of paramount importance as it can go a
long way in increasing their share in the total lending o©f the hank.

6.69 The Committce have been informed that Senior Executives
and Controlling officers ensure that the branches comply with the
directions givern by Reserve Benk of India regarding margin  and
guarantee etc. The Committee, however, rezrct to point out that dur-
ing tours by Study Groups of the Committee, complaints continue to
be received regarding surety being insisted upon by banks for secur-
ing DRI loans by Scheduled Coste|Scheduled Tribe people. The Com-
mittee desire that bank Managers should be ‘nstructed not to insist
on surety etc. for small loans upto Rs. 5000 and follow the guidelines
of the Reserve Bank of India meticulously.

E. Recovery of dues

6.70 The Committee have been informed that recovery perform-
ance of Canara Bank for the years 1982, 1983 and 1984 for priority-
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and other sectors is as under:—

Recovery %
Sector 1982 1983 1984
Agriculture . . . . . . . . 60.15 6n.72 61.60
SSI . . . . . N . 53-24 52.18 8453
Services . . .. . . . . 5759 58.36 59.07
Priority Sector Total . . . . . ; 58.38 58.55 59.79
Priority 4+ Non Priority . . c e . 59.87 59.39 63 1213

6.71 Under the present date collection system in respect of recov-
-ery percentage, no separate data indicating recovery percentage from
Scheduled Caste/Scheduled Tribe beneficiaries is available, The de-
tails of recovery performance in respect of DRI landing for the last
three years are as follows:

% of recovery

1982 1983 1984

All borrowers undcr DRI ce e e 58.28 59.08 55.47
SG/ST borrowers under DR1 . . . . . 57-51 56.62 52 22

6.72 The representative of the bank stated during evidence that
they were trying to improve the recovery position and instructions
were being issued to managers in this regard. They were also posting
agriculture extension officers to the branches and also giving two-
wheeler vehicles to improve recovery position.

6.73 In reply to a question regarding the extent of failure of
schemes which resulted in non-payment of bank loans it has been
stated that no separate study had been undertaken to find out this
fact. Recovery of loan is poor in schemes under Shoe Industry or
Carpet Industry whenever the supply of raw material is not arrang-
ed or organised marketing arrangements are lacking.

6.74 It has further been stated that majority of schemes which
failed were sponsored with the involvement of Scheduled Caste|
Scheduled Tribe Development Corporations. Recovery of loans is not
waived when the schemes for which loan was granted fail.

6.75 As regards steps for speedy recovery of over-due loans, the
Committee have been informed that recovery efforts are more in the
nature of personal contracts and persuation rather than coercive
methods and legal remedies. All branches of the Bank have been
advised to approach the problem of overdues through intensive
follow up. frequent visit by branch Managers and field staff, rephase-
‘ment and nursing where require inculcating of repayment ethic
“through recovery campaigns and the like. Branches have also been
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advised to maintain close rapport with Governmental and other field
level agencies, seek their assistance in recovery and make use of
various forums available to them to raise these issues effectively.

6.76 Presently, the assistance forthcoming from Governmental
agencies, Scheduled Caste/Scheduled Tribe development Corpora-
tions for recovery of overdue loans is quite limited. The situation
varies from area to area. The Bank’s experience is that wherever
there is a high degree of coordination between the Banks and Gov-
err.mental agencies and where the departments concerned have been

adequately staffed, as fair measure of assistance has been forthcom-
ing.

6.77 In order to tackle the problem of overdues it has been sug-
gested that Bank loan should be linked to marketing of the products.
When the repayment is not forthcoming inspite of the bank exhaust-
ing all possible means of recovery and the bankis satisfied that only
course left is to write off, the loans are treated as irrecoverable and
the amount is written off. Separate data in respect of the amount of
loans written off as bad debts so far as the Scheduled Castes|Sche-
duled Tribes are concerned is not available.

6.78 On being pointed out during evidence that sometimes secu-
rity was sold for non-payment of loans resulting in loss to the bene-
ficiary, the representative of the bank stated as under:—

“It there are problems we see whether concessions are possihle
while recovering it. Only after considering all these things
the security is sold. We take enough precaution to see that
there is no distress sale. We don’t mind giving any amount
of time if it is needed.”

6.79 Tn respect of recovery of loans in drought-affected areas. he
said ag under:—

“Instructions have been issued. Recently we have issued this in
a couple of states. One is re-phasing and also giving addi-
tional loans for any activity whereby he can generate
income.”

6.80 The Committee note that under the present data collection sys-
tem in respect of recovery of loans no separate data of recovery from
Scheduled Caste/Scheduled Tribe beneficiaries is kept. However, in
respect of DRI lendings the percentage of recovery for all borrowers
is 5547 per cent in 1984 whereas it is 5222 per cent for Scheduled
Caste|Scheduled Tribe borrowers. The Committee no.te that recovery
percentage for Scheduled Castes/Scheduled Tribes is less than the
overall recovery percentage and desire that the bank should make
efforts to improve recovery position by all possible efforts.
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APPENDIX IV !
(Vide para 4 of Introduction)

Summary of Conclusions/Recommendations contained in the

Report

Sl

No. in Report

Para No.

Summary of Conclusions/
Recommendations

1

2

3

114

115

The Committee note that the revised strength
of Scheduled Caste/Scheduled Tribe Cell in
Banking Division of the Ministry of Finance
after assessment by the Work Study Unit is ome
section officer, two Assistants and one L, D. C.
as against- the previous strength of one section
officer, one U.D.C. and one L.D.C. The Under
Secretary is in charge of the Cell. Deputy Sec-
retary, Joint Secretary and Additional Secretary
are actively involved in policy decisions. In this
connection, the Committee would like to draw
attention to instructions contained in Ministry of
Home Affairs O.M, No. 27/22/68-Estt. (SCT)
dated 19th April, 1969 according to which an
officer at least of the ‘rank of Deputy Secretary
should be appointed as Liaison Officer in respect
of matters relating to representation of Scheduled
Castes and Scheduled Tribes. The Committee
recommend that instead of Under Secretary, an
officer of the rank of Deputy Secretary should be
made Liaison Officer in the Banking Division and
SC/ST Cell should be directly under him. The
Liaison Officer should as far 3s possible belong
to SC/ST category.

The Committee note that an Assistant General
Manager not connected with the personnel fune,
tions has been nominated as Chief Liaison Officer

76
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125

at the Head Office of Canara Bank. A Cell is
working under the overall charge of Chief Liaison
Officer who is responsible for overseeing the
implementation of Government orders regarding
reservations for Scheduled Castes and Scheduled
Tribes. Assistant General Managers at Circle
offices of the bank have been designated as
Liaison Officers. Scheduled Caste/Scheduled
Tribe Cells are being set up at Circle Offices
under the charge of a Liaison Officer. The Com-
mittee recommend that these Cells with adequate
staff should be set up at all Circle offices with-
out further delay so that matters relating to reser-
vation in services and other welfare measures for
Scheduled Caste/Scheduled Tribe employees are
dealt with effectively, The Committee also
recommend that ag soon as officers of the level
of Assistant General Managers belonging to
Scheduled Caste/Scheduled Tribe categories
become available, they should be appointed as
Chief Liaison Officer/Iiaison Officer.

The Committee are concerned to note that
while it is the policy of the Government that one
member belonging to Scheduled Caste/Scheduled
Tribe should be on the Board of Directors of all
nationalised banks, presently no Director belong-
ing to Scheduled Caste/Scheduled Tribe is on the
Board of Canara Bank for the last more than one
year. While the total membership of the Board is
15, the present Board of the Bank consists of
Chairman and Managing Director, the Executive
Director, a representative of the employees of
the bank, one R.B.I. nominee and one officer of
the Banking Division. There are ten vacancies
in the Board. The Committee desire that the
vacancies in the Board should be filled up imme-
diately and at least one member belonging to
Scheduled Castes/Scheduled Tribes should be
nominated on the Board.
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The Committee note that reservations for
Scheduled Castes and Scheduled Tribes in direct
recruitment have been in force in Canara Bank
since 19-7-1969, the date of nationalisation of the
bank. The reservations are applicable for recruit-
ment to the posts in officers, clerical and sub-staff
cadres,

The Committee feel unhappy that implementa-
tion of reservation orders by Canara Bank is not
satisfactory and leaves much scope for improve-
ment. According to information sent by the
bank to the Banking Division of Ministry of
Finance regarding recruitment of Scheduled
Castes/Scheduled Tribes during 1984, there was
backlog of 64 Scheduled Castes and 76 Scheduled
Tribe in officers category, 291 Scheduled Caste
and 565 Scheduled Tribes in clerical cadre and 33
Scheduled Caste and 300 Scheduled Tribe in sub-
staff cadre as on 1-1-1985. The Committee
recommend that special recruitment should be
held through B.S. R.Bs. to clear the backlog of
reserved vacancies. The Committee find that
there is huge backlog in Scheduled Tribe category
in clerical cadre. The Committee suggest that
the question of making special recruitment for
Scheduled Tribes in clerical cadre in areas of
tribal concentration to clear the backlog may
also be considered. While resorting to special
recruitment sufficient publicity of vacancies
should be given so that Scheduled Caste/Sche-
duled Tribe candidates are attracted in large
number.

During evidence the representative of the
Ministry of Finance stated that no one from the
Banking Division visited the banks periodically to
see the implementation of instructions regard-
ing reservations for Scheduled Castes and Sche-
duled Tribes. He further said that since the
banks were 28 in number, it would be difficult
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for officers from Banking Division to visit each
bank. The Committee recommend that in view
of the limited staff available in Banking Division,
they should select a few of the nationalised banks
every yeer and officers of the Division should pay
a visit to these selected banks to see the imple-
mentation of reservation orders. The Committee
hope that this will have a salutary effect in im-
proving the representation of Scheduled Castes
and Scheduled Tribeg in the banks,

The Committee have been informed that
promotions to clerical cadre and to Junior
Management Grade Scale I are governed by settle-
ment entered into with the recognised employees’
Union under section 2(p) of the Industria] Dis-
putes Act. Under this settlement, 20 per cent of
vacancies in Junior Qfficers Grade scale I are
filled up by direct recruitment and 80 per cent by
promotion from the clerical cadre. Reservations
in promotions are provided as per instructions
issued by Government i.e, 15 per cent for Sche-
duled Castes and 74 per cent for Scheduled
Tribes.

In terms of settlement reached with the Unions
on 3rd December, 198380 posts in clerical cadre
in each calendar year are filled up by promotion
exclusively from sub-saff completing 20 years or
more of service in the bank. Similarly 30 posts
in Junior Management Grade Scale I in each
calendar year are filled up by promotion of em-
ployees in clerical cadre who have completed 20
or more years of service in that cadre. There is
however, no mention in the settlement about
reservations for Scheduled Castes and Scheduled
Tribes in promotions under this category. The
Committee recommend that suitable provision
should be made for reservation of Scheduled
Caste/Scheduled Tribe employees for promotions
on the basis of 20 years total service.
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The Committee note that reservations in pro-
motions have been made applicable in Canara
Bank w.ef 1-7-1979 for the officers cadre and
from 1-1-1980 for clerical cadre. Asked about the
reasons for delay in implementing the orders
regarding reservations in promotion, the Com-
mittee have been informed that the orders of the
Home Ministry were issued in November, 1972.
They were received in the Ministry of Finance
through the Bureau of Public Enterprises in
April, 1973 and were issued to nationalised banks
on 31 December, 1977. The main reason for the
delay was that after receipt of the orders of the
Ministry of Home Affairs, discussions started
with the Reserve Bank of India and the mationa-
lised banks for giving effect to the orders as
promotions in Banking Industry were part of
agreements entered into by the Management with
the Unions. Final decision was taken only in
December, 1977. The Commitiee are not convinc-
ed of the reasons advanced by the Ministry for
the delay of 5 years in coming to final decision.
The Committee express their unhappiness at the
undue delay on the part of the Ministry of
Finance in circulating orders regarding reserva-
tions in promotion to nationalised banks as a
result of which SC/ST employees were deprived
of the benefits of reservation.

Regarding delay in enforcing orders by the
bank, the Committee were informed during evi-
dence that the orders regarding reservations in
promotions were received in January, 1978.
Since the promotion to clerica]l and officers cadre
were governed by settlements with the recognis-
ed Union, the matter was discussed with the
Union for necessary changes in the settlement
to provide for reservation. The matter was
finalised in February, 1980. The representative
of the bank also stated during evidence that
whatever backlog was there from 1-1-1979 on-
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wards was filled up later. The Committee were
subsequently informed that since the scheme of
reservations in promotions to Junior Management
Grade Scale I wag enforced w.ef 1-7-1979, the
reservation scheme was not made applicable for
the promotions as on 1-7-1978 and hence no back-
log was arrived at and carried forward. The
Committee feel that there is hardly any justifi-
cation for not giving reservations in promotions
to Scheduled Caste/Scheduled Tribe employees
at least from 1-1-1978 onwards when the orders
were recglved in the Bank. The Committee
recommend that Banking Division of the Ministry
of Finance should issue instructions to Canara
Bank to apply orders regarding reservation in
promotions from 1-1-1978 onwards, calculate the
backlog in promotion from that date and carry
forward the unfilled reserved vacancies. The
Committee need hardly stress that had there been
timely implementation of these orders, the pro-
motion of eligible Scheduled Castes and Schedul-
ed Tribe employees could have been effected
much earlier and the employees would have
gained monetarily to that extent.

The Committee note that as on 31st March,
1985, the percentage of Scheduled Castes and
Scheduled Tribes in the services of Canara Bank
was 7.64 per cent and 2.72 per cent in officers
cadre, 13.49 per cent and 3.97 per cent in
Clerical cadre and 18.92 per cent and 2.15 per
cent in sub-staff. This shows that except for
representation of Scheduled Castes in sub-staff
category, there is shortfall of Scheduled Castes/
Scheduled Tribes in all the three cadres in the
Bank. The Committee regret to note that the
Banking Services Recruitment Boards who are at
present making recruitment of officers and clerks
for the nationalised banks have failed to provide
sufficient number of candidates belonging to
these communities to the Canara Bank.

——
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The Committee have been informed that some
of the Banking Service Recruitment Boards held
special recruitment exclusively for Scheduled
Caste/Scheduled Tribegs and were thereby able
to meet the Banks’ indents almost fully in certain
States. The Committee recommend that B.S.R.Bs
in other regions should also conduct special re-
cruitment for Scheduled Castes/Scheduled Fribes
so that backlog in reserved - vacancies in those
areas is also cleared.

The representative of the bank informed the
Committee during evidence that one of the
suggestions considered at the meeting of Chair-
men of BSRBs was to relax the present standard
of performance for Scheduled Caste/Scheduled
Tribes with a view to wipe out the shortfall but
it has not been implemented so far. The Com-
mittee recommend that decision taken in the
matter should be implemented at an early date.

The Committee have been informed that back-
log in the bank is more in the case of Scheduled
Tribe category as candidates belonging to Sche-
duled Tribe are not available for recruitment.
The Committee recommend that to meet the
shortfall of Scheduled Tribe candidates, it is
necessary to give wide publicity about the
vacancies reserved for Scheduled Tribe in tribal
majority areas. Copies of advertisements should
also be sent to Welfare Associations in Tribal
areas for the information of tribal candidates.
Advertisements should also be broadcast over
AIR in programmes specially meant for tribal
people. They should also be printed in local
newspapetra. The Committee further recommend
that BSRBs should open examination centres in
all tribal areas.

The Committee note that Canara Bank is con-
ducting pre-recruitment training for Scheduled
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Caste|Scheduled Tribe candidates prepare them
for the written tests conducted by BSRBs. The
training is given for a period of one week and
the trainees are paid a stipend of Rs. 50, The
Committee feel that training for a period of one
week in the techniques of objective type tests
conducted by Recruitment Boards is not at all
sufficient. This is evident from the fact that
out of 30 Scheduled Caste and 53 Scheduled
Tribe trainees at Bangalore, only one Scheduled
Caste and 5 Scheduled Tribe trainees qualified
and were finally selected for Bank service, Simi-
larly, at Trivendrum, one Scheduled Caste out
of 115 trainees was selected. It is clear from
this that training imparted was not sufficient.
The Committee recommend that training period
for Scheduled Castes|Scheduled Tribes should be
increased at least to one month. Stipend of Rs. 50
which is being paid to the trainees now should
also be increased to Rs. 100.

The Committee note that in 1971 the then
Deptt. of Social Welfare had issued a circular re-
garding training of SC|ST candidates by Pre-
examination Training Centres in States. This
was followed after a gap of 15 years by another
Circular issued by the Bankjng Division to BSRBs
and Nationalised banks regarding organisation of
pre-recruitment training Ry BSRBs in consulta-
tion with the Banks in the area. The Commit-
tee feel that Banking Division had made no sin-
cere efforts to organise .pre-recruitment training
for Scheduled Caste|Scheduled Tribe candidates
who aspire for a career in Banking Industry.
This is evident from the fact that most of the
banks were nationalised in 1969 but the circular
was isseued by the Banking Division in 1985.
The Committee recommend that the Banking Di-
vision in consultation with BSRBs and nationali-
sed Banks should initiate steps for organising pre--
recruitment traihing programmes by all nationa-
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lised banks on a uniform pattern and make this
a regular programme in future till the backlog
of reserved vacancies is completely wiped off in
all nationalised banks,

The Committee note that pre-promotion train-
ing programme for employees belonging to
Scheduled Caste/Scheduled Tribe categories are
being conducted by Canara Bank. The Commit-
tee would like to stress that the aim of the train-
ing should be to bring Scheduled Caste/Scheduled
Tribe candidates who might have been selected
by relaxed standards to the level of the general
candidates. The Committee are happy to note
that the number of Scheduled Caste/Scheduled
Tribe pass candidates has considerably improv-
ed as a result of these training courses. The
Committee recommend that pre-promotion train-
ing programmes should be introduced in all
nationalised banks on a uniform basis. Banking

Division of the Ministry of Finance should issue

necessary instructions in this regard and bring
to the notice of all banks the details of training
programmes devised and successfully implement-
ed by Canara Bank.

In Central Government services, posts have
been classified in 4 Groups, namely, Group ‘A’,
Group ‘B’, Group ‘C’ and Group ‘D’. Accordingly,
the Brochure on Reservations for Scheduled
Castes and Scheduled Tribes in posts/services
under the Public Enterprises issued by Bureau
of Public Enterprises provides that posts may be
treated as Group ‘A’, ‘B’, ‘C’ and ‘D’ for the pur-
pose of implementing reservation orders. The
Committee, however, find that in Canara Bank
there are only 3 cadres of posts viz. Officers,
clerical and sub-staff which are analogous to
Group ‘A’, ‘C’ and ‘D’ in the Government of India.
There is no Group ‘B’ or category of posts equi-
valent to Group ‘B’ in the services of the bank as
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a result of which Scheduled Caste/Scheduled
Tribe employees have been deprived of the bene-
fit of reservation in recruitment/promotion to
that category if it had been in existence in the
bank. In the action taken reply on recommenda-
tion made by the Committee in para No. 2.58 of
their 55th Report on Union Bank of India, the
Ministry of Finance have stated that since a
category in ‘between clerical cadre and officers
cadre is not in existence in the public sector
banks, the chances of the Scheduled Caste/Sche-
duled Tribe candidates for promotion from. cleri-
cal to the officers cadre are quick., The Committee
do not agree with this view of the Government
and recommend that posts in banking industry
including Canara Bank should be re-classified on
the lines of the classification of posts in Central
Government services consistent with the job re-
quirements so as to provide more opportunities
of promotions to Scheduled Caste/Scheduled
Tribe candidates.

The Committee are concerned to note that in
1984 as many as 13 SC and 7 ST candidates who.
were offered appointment in 1984 did not join
the bank. The representative of the bank in-
formed the Committee during evidence that they
indented their requirement of candidates for the
whole year and sent the appointment letters to
the selected candidates as and when they needed
them. The Committee would like to point out
that under this procedure the candidates though
selected by BSRB remain in the dark about the
selection till the time they receive appointment
letter from the bank and so try to find out em-
ployment elsewhere. The purpose of pre-
recruitment training if imparted to such candi-
dates is also forfeited. The Committee recom-
mend that soon after receiving the list of selected
candidates from the BSRB, those candidates who
are not offered immediate appointment should be
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suitably informed about their having qualified
for appointment and efforts to issue appointment
orders soon thereafter should be made, The
Committee hope this will reduce the number of
candidates who do not join the bank after receipt
of appointment letters and improve the represen-
tation of Scheduled Castes/Scheduled Tribes in
the services of the bank

The Committee are surprised to note that

‘ various categories of posts including those of

Stenographers, Head Clerks, Head Cashier etc.
having different nature of duties have been in~-
cluded in the same cadre i.e. the clerical cadre
with special allowances atiached to each post. The
representative of the Ministry of Finance explain-
ed during evidence that in 1953 Shastri Panel had
gone into various problems of bank employees
and one of the demands of the employees was

that there should not be too many seales in the
clerical cadre and if meed be, special allowances
might be paid. He further said that since this
system had existed for such a long time, it was
not possible now to make changes and introduce
different grades. The Committee feel that this
scheme is against the interests of Scheduled
Castes and Scheduled Tribes in as much as their
chances of recruitment and promotion have been
restricted by the introduction of the same scale
for various categories of posts. The Committee
recommend that there should either be reserva-
tion for Scheduled Castes|Scheduled Tribes in
appointments to allowance carrying posts or the
scheme of special allowances should be scrapped,
particularly in respect of posts carrying duties
of supervisory nature e.g. Head Clerk, Head
Cashier and Special Assistants and separate sui-
table scales of pay should be introduced for sach
categories of posts.

The Committee note that after review of the
working of the Banking Service Recruitment
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Boards, Central Recruitment Board and Regional
Recruitment Boards, Government have decided
to set up a separate Banking Service Commission
to recruit officers for the 28 nationalised banks
and to reorganise the Recruitment Boards so as
to have 15 Banking Service Recruitment Boards
for recruitment of clerical staff for all the public
sector banks in major State Capitals. The Com-
mittee recommend that necessary action to im-
plement these decisions should be taken without

any loss of time with a view to expedite the pro-
cess of selection of candidates and to improve the
representation of Scheduled Castes|Scheduled
Tribes in the services of banks,

The Committee have been informed that
5 cases had so far come to the notice of the bank
in which the employees had furnished false
caste certificates for getting employment against
reserved vacancies. The Committee note that
the services of the five employees concerned have
been terminated. The Committee consider that
securing employment by production of a false:
caste certificate of being a Scheduled Caste or
Scheduled Tribe is a serious offence and such
cases should be dealt with promptly and severe-
ly. The Committee recommend that besides
- termination of services, in appropriate cases cri-
minal proceedings should also be initiated under
the appropriate provisions of Indian Penal Code.
The Committee also recommend that the District
authorities who issue Caste Certificates should
be more careful in future and make proper en-
quiries before issuing such certificates.

The Committee note that as a measure to
ensure that cases of use of false caste certificates
"do not recur, the Banking Service Recruitment
Boards and the banks have been advised that
while making appointments, the candidate.s
be specifically told that if after verification, their
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claims of belonging to Scheduled Caste or Sche-
duled Tribe are found to be false, their services
are liable to be terminated without any further
notice. The Committee recommend that -the
candidates should also be told that besides ter-
mination of service, action can also be taken
against them under the provisions of Indian Penal
Code. This, the Committee hope, will have a
detferrent effect on those using false caste certi-
ficates.

The Committee are gratified to note that the
various concessions|relaxations prescribed by the
Government for recruitment and promotion of
Scheduled Caste|Scheduled Tribe employees are
being made available by the Bank.

The Committee have been informed that an
officer belonging to Scheduled Caste|Scheduled
Tribe category is being included in the interview
panel for interviewing all eligible candidates for
promotion to Junior Management Grade Scale I
During evidence the representative of the bank
has stated that for selection of executive at
higher levels, the Interview Committee is con-
stituted by designation and if nobody of that
designation is available from Scheduled Castes|
Scheduled Tribes he is not included in the In-
terview Committee. The Committee regret to
point out that this is acting against specific in-
structions of Government in this regard. @ The
Committee recommend that if Scheduled Caste|
Scheduled Tribe Officer -of appropriate rank is
not available in Canara Bank, for inclusion in
the Selection Committee they mlay borrow Sche-
duled Caste|Scheduled Tribe officer of requisite
level from other public undertakings or seek the
help of Banking Service Recruitment Boards in
this regarq. The Committee recommend that a
panel of such officers of appropriate status should
be maintained in the bank.
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The Committee find that for posts in sub-
staff cadre for which recruitments are made by
Circle Offices, no instructions have been issued
regarding inclusion of a Scheduled Caste| Sche-
duled Tribe officer in the Selection Committee,
The Committee recommend that a representative
of the Scheduled Castes|Scheduled Tribes should
invariably be included in the Selection Commi-
ttee for recruitment of sub-staff and suitable in-
structions in this regard should be issued to all
concerned.

The Committee have been informed that
Scheduled Caste|Scheduled Tribe candidates are
interviewed alongwith others. The Committee
regret to point out that it is against the existing
instructions on the subject. The Committee re-
commend that interview of Scheduled Caste|
Scheduled Tribe candidates should be held at a
sitting separate from that fixed for interview of
general candidates so that Scheduled Caste|Sche-
duled Tribe candidates may be adjudged accor-
ding to relaxed standards. The reply of the re-
presentative of the Bank on this point is not ac-
ceptable to. the Committee.

The Committee regret to note that a large
number of vacancies reserved for Scheduled
Castes and Scheduled Tribes are being dereserved
in Canara Bank every year both in recruitment
and promotions in officers, clerical and sub-staff
cadres. Dereservation of a total number of 594
vacancies during the years 1082, 1983 and 1984
amounts to depriving Scheduled Castes and
Scheduled Tribes of théir due share in appoint-
ments and promotions. The Committee recom-
"mend that all-out efforts including special
recruitment should be made to fill the reserved
vacancies with SC|ST candidates before resorting
to dereservation, The Committee would again
stress that proper facilities should be provided
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for in-service training to Scheduled Caste|Sche-
duled Tribe employees at various levels so that
they come upto the desired standard for purpose
of promotion to higher grade and de-reservation
in promotions is avoided.

The Committee have been informed that fil-
ling up of reserved vacancies by general candi-
dates is brought to the notice of the Board of
Directors every quarter. The representative of
the bank also stated during evidence that the
fact of dereservation had not been intimated to
Government and the Commissioner for Schedu-
led Castes and Scheduled Tribes. The Commit-
tee would like to point out that according to
Government guidelines, prior approval of the
Board of Directors for the posts of officers and
that of the Chairman and Managing Director
for clerical posts has to be obtained, before fil-
ling any reserved vacancy by a general candi-
date. It should also be specifically mentioned in
the note sent to the Board/Chairman that the
proposal for dereservation is being made with
the full knowledge and concurrence of Liaison
Officer. The Committee recommend that the
bank should follow this procedure scrupulous-
ly. The Committee also recommend that timely
intimation about the dereservation should be
sent to the Government and the Commissioner
for Scheduled Castes and Scheduled Tribes in
future.

The Committee note that a register is being
maintained in Canara Bank for recording com-
plaints/representations received "from Scheduled
Caste|Scheduled Tribe employees or their Asso-
ciations. The Committee recommend that com-
plaint registers should be kept both at the Head
Office as well as the Circle Offices of the bank.
Action taken on the complaints should be indi-
cated in the register for the information of the
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complainants, The Committee also recommend
that a record of complaints received . in the
Banking Division from SC/ST employees or
their Associations should be maintained irres-
pective. of the fact that the complaints are for-
warded to bank concerned for disposal or action
on them is taken in the Banking Division itself.

The Committee note that Liaison Officers of
the bank have been advised to meet informully
the Scheduled Caste/Scheduled Tribe employ-
ees including their representatives to hear their
grievances in respect of matters arising out of
the policy of reservation. The Commiitee de-
sire that a brief record of the points discussed
and decisions reached, if any, should be main-
tained by the bank to avoid any misunderstand-
ing.at a later stage.

In regard to recognition of SC/ST Associa-
tions, the representative of the Ministry of Fin-
ance stated during evidence that there were
two types of recognition. One was recognjtion
of a Union under Labour practices, Industriai
Disputes Act etc. The second was in regard to
Associations of Scheduled Castes and Schedul-
ed Tribes which were formed essentially lo
ventilate grievances. That Association was re-
cognised in the sense that the Chairman and
the Association continued to have dialogue.
The Committee recommend that apart from
a dialogue with the Scheduleq Caste/Schedul-
ed Tribe employees’ Association, replies should_
also be sent to letters received from the Associe-
tion in regard to grievances relating to service
matters or arising out of the policy of reserva-
tion.

The Committee recommend that an A§so-
ciation of Scheduled Castes/Scheduled Trihes
should also be formally recognised by the bark

-
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so that they are able to represent the grievanc-
es and suggestions of the Scheduled Castes/
Scheduled Tribe employees in an effective man-
ner.

The Committee note that rosters for posts filled

.up by direct recruitment are being maintained in

Canara Bank w.ef.- 19-7-1969. Rosters for re-
servations in promotions are being maintained
w.ef. 1-7-79 for officers cadre and from 1-1-1930
for clerical cadre. Rosters kept at Circle Officers
are checked & verified by the respective Liaison
Officers. When received at Head Office, the ros-
ters are checked by Chief Liaison Officer. The
representative of the bank informed the Com-
mittee during evidence that minor mistakes
were detected in rosters by Chief Liaison Offi-
cer. Those were corrected there and then.

The Committee need hardly stress that roster
is the only mechanism to keep a watch on the
implementation of the policy of reservation.
The Committee therefore recommend that ros-
ters should be maintained properly in the pres-
cribed form and inspected by the Liaison Offi-
cer of the bank at regular intervals. The Cou-
mittee also recommend that an officer of the
Banking Division should also do random ‘check-
ing of the rosters,

The Committee desire that rosters should be
open for inspection by the employees of the
bank and recommend that a  circular to this
effect should be issued for the information of
the employees. A copy ‘of the circular should
also be sent to the Committee for their inform1-
tion.

The Committee note that Canara Bank has
been sending yearly statements to the Banking
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Division regarding filling up of vacancies reser-
ved for Scheduled Castes and Scheduled Tribes
th.rough recruitment and promotion. The Com-
mittee desire that the Banking Division should
make a thorough and analytical study of these
statements and point out the shortfalls and defi-
ciency, if any, to the bank, The bank should
take prompt and effective measures to remove
those deficiencies. ..

The Committee regret to point out that in-
formation given in Annual Report of Canara
Bank for 1984 regarding representation of
Scheduled Castes and Scheduled Tribes in the
services of the bank and credit facilities provid-
ed by the bank to Scheduled Castes/Scheduled
Tribes is scanty, The Committee recommend
that Annual Reports of the Bank should show
separately the percentage of Scheduled Castes/
Scheduled Tribes in various icadres and the
steps taken to reduce the backlog as existing
at the end of the previous year. As regards
credit facilities, the Report shuold give the
targets fixed for Scheduled Castes/Scheduled
Tribes under various schemes and the achieve-
ment of the bank under different schemes in
terms of the amount disbursed and the number
of Scheduled Caste/Scheduled Trime beneficia-

ries.

The Committee further recommend that' the
loans given at 4 per cent interest to Scheduled
Caste/Scheduled Tribe applicants under DRI
Scheme during the year should also be high-
lighted in the Annual Report of the bank.

e note that a Special Cell has
vision of the Minis-
the flow of credit
“Scheduled Castes/
ittee have been

The Committe
been created in Banking Di
try of Finance to monitor
to person belonging to -
Scheduled Tribes. The Comm!
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informed that presently one Assistant and one
Lower Division Clerk have been transferred
from the existing 'SC/ST Cell to the new Cell.
The Committee feel that the staff strength of
one Assistant and one LDC is not at all suffi-
cient to look after the work relating to credit
facilities provided by 28 nationalised banks to
Scheduled Castes/Scheduled Tribes. The Com-
mittee recommend that strength of the Cell
should be suitably augmented keeping in view
the volume of work expected to be done in the
Cell. The Committee also recommend that the
Cell should be headed by an officer belonging
to Scheduled Caste/Scheduled Tribe.

The Committee note that Canara Bank is
providing credit facilities to Scheduled Castes
and Scheduled Tribes under various schemes
drawn up under Priority Sector, agriculture and
allied activities like dairy, poultry etc., small
scale business and industry etc., DRI Scheme,
IRDP and the new 20 Point Programme,

Under DRI Scheme, family income of a
borrower from all sources should not exceed
Rs. 3000/- per annum in urban and semi-urhan
areas and Rs. 2000/- in rural areas. Under these
eligibility conditions, families living below the
poverty line i.e. income of Rs 3500/- in rural
areas will not be entitled to get loans under
DRI Scheme. The Committee, therefore, recom-
mend that income limits under DRI Schere
should be raised so that it corresponds to the

income limit of poverty line in rural areas.

The Committee appreciate that in 1984 share
of DRI advances by Canara Bank to SC/STs
was 44.80 per cent of total DRI advances as
against the stipulation fo 40 per cent minimum
under the guidelines of RBI. This constituted
1.14 per cent of total advances by the bank
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during the last year. The Committee would
however like the Canara Bank to find out wke-
ther there are any states or regions where the
percentage of DRI advances to total advance
has been less than 1 per cent and DRI advances
to SCs/STs have been less than 40 per cent of
tétal DRI advances. The Committee desire that
the bank should make concerted efforts to see
that the prescribed targets are reached in each
States/regions of its operation.

Under the guidelines regarding DRI scheme,
banks may route credit through Cooperative
Societies/ LAMPS organised specially for the
benefit of tribal population in areas identified
by Government. The Committee recommend
that in order to give benefit of DRI Scheme to
an increasing number of persons belonging to
Scheduled Tribes, Canara Bank should route
DRI advances through Cooperative Societies/
LAMPS, in addition to RRBs,

The Committee have been informed that the
Task Force which was constituted by Govern-
ment to review the working of DRI Schemes
has submitted its Report in March, 1985 and
the Report is at present under examination by
Government. The Committee regret to point
out that Government have already taken one
year in examining the Report and desire that
an early decision should be taken in the matter
so that changes, if any, to be made in the DRI
Scheme should be carried out expeditiously.

The Committee note that loans upto Rs.
5000/- each for construction of houses are gran-
ted by the bank to Scheduled Castes and Sche-
duled Tribes at 4 per cent rate of interest.
Loans above Rs. 5000/- carry interest at 13.5 per
cent per annum. The Committee consider that an
amount of Rs. 5000/- is not at all sufficient for
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‘construction of houses particularly in view of

the escalation in prices of building material.
The - Committee recommend that the amount of
loan at 4 per cent should be increased at least to
Rs 7500/-.

.The Committee regret to note that under
Direct Housing Finance to Scheduled Castes/
Scheduled Tribes and weaker sections, the
share of SC/STs is a meagre amount of Rs. 3.9
lacs in 1983, 7.81 lacs in 1984 and 6.23 lacs in
1985 upto June out of a target of Rs. 138.30 lacs.
The Committee express their unhappiness at
the unsatisfactory performance of the bank in
the matter of providing housing credit to SCs/
STs.

The Committee have been informed that at
present Canara Bank is not channelising hous-
ing finance through Regional Rural Banks, Vil-
lage Cooperatives or SC/ST Development Cor-
porations. The Committee recommend that with
a view to increase the share of Scheduled
Castes/Scheduled Tribes in housing loans
Canara Bank should start extending housing
loans through SC/ST Development Corpora-
tions.

The Committee note that educational loans
are granted under DRI Scheme at concessional
rate of 4 per cent to those students who are
not getting any scholarship/maintenance grants
from ‘Government or edudational authorities.

"The Committee are unable to understand the

rationale behind the condition that the student
should not be in receipt of scholarship before
getting educational loan at concessional rate.
The Committee feel that in case the scholarship

-
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amount is insufficient the student should be
able .to obtain loan at 4 per cent interest to
meet his requirement. The Committee recom-
mend that the scheme may be amended accord-
ingly.

The Committee note that the share of Sche-
duled Castes/Scheduled Tribes in educational
loans as in June 1985 was 6.06 per cent as re-
gards the number of accounts and 2.5 per cent
in terms of amount. Thé Committee desire that
Canara Bank should make efforts to increace
the share of Scheduled Castes/Scheduled Trites
in educational loans and issue necessary instr-
uctions in this regard to all its branches,

Tv: Committee note that the share of Scheduled
Castes/Scheduled. Tribes in priority sector
lendings by Canara Bank was 3.50 per cent at the
end of 1983, 3.99 per cent at the end of 198¢ and
4.02 per cent at the end of September, 1885.
While the Committee appreciate that the share
of Scheduled Castes/Scheduled Tribes ha? been
increasing during the last 3 years, they are con-
strained to point out that it is much less than
the average of 6.1 per cent for the Public sector
Banks taken as a whole, although Scheduled
Castes/Scheduled Tribes constitute roughly about
23 per cent of the country’s population. The
Committee recommend that special efforts should
be made to increase the share of Scheduled

Castes/Scheduled Tribes in the Priority Sector
advances. :

At present data on priority sector lendings of
banks are not available separately for Scheduled
Castes and Scheduled Tribes. In the absence of
separate data it is difficult to say whether Sche-
duled Tribes are getting their due share in total
bank credit given to Scheduled Castes/Scheduled

-
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Tribes. The Committee therefore recommend
that separate data should be maintained by
Canara Bank regarding their priority sector
advances to Scheduled Castes and Scheduled
Tribes. The Committee further recommend that
Banking Division should issue necessary instruc-
tions to all the nationalised banks in this regard.

The Committee note that under guidelines of
Reserve Bank of India, 25 per cent of the priority
sector advances or 10 per cent of the total
advances are to be given to weaker sections
category which includes Scheduled Caste/Sche-
duled Tribe borrowers, landless labourers, small
and jmargina]l  flarmers, tenant farmers/share
croppers, artisans, village and cottage industries
and LR.D.P, beneficiaries. The Committee regret
1o note that no separate norms have been pres-
cribed regarding share of Scheduled Castes/
Scheduled Tribes in the total priority sector
advances. The Committee recommend that as in
the case of DRI Scheme and IRDP under which
targets have been fixed for lending to Scheduled
Castes/Scheduled Tribes, certain minimum per-
centage of the priority sector lending should be
earmarked for Scheduled Castes/Scheduled
Tribes. '

The Committee also note that under IRDP, 30
per cent of the beneficiaries have to be persons
belonging to Scheduled Caste/Scheduled Tribe
and at least 30 per cent of the resources invested
should go to Scheduled Castes/Scheduled Tribes.
While the Committee appreciate that Camara
Bank has achieved 30.4 per cent as against the
target of 30 per cent Scheduled Caste/Scheduled
Tribe beneficiaries, the Committee desire that the
bank should not feel contented with the achieve-
ment of the target but make all out efforts to
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increase their lending to Scheduled Castes/
Scheduled Tripes.

The Committee note that a Register is maintain-
ed by the branches of Canura- Bank in which all
loan applications are entered. Applications re-
ceived from Scheduled Castes/Scheduled Tribes
are marked in red ink. Date of disposal is also
indicated in this register. The Coramittee desire
that information regarding loan applications re-
ceived from Scheduled Castes/Scheduled Tribes,
number of them rejected and sanctioned and
amount sanctioned should be maintained at the
Head Office of the bank, The Committee feel that
the Head Office can monitor the flow of credit to
weaker sections more effectively if such basic
data ig available te them,

The Committee have been informed that
among the main reasons for rejection of loan
applications are (i) falling beyond the area of
operation and (ii) Preject considered not feasi-
ble/net viable. The Committee desire that in
such cases. the bank officials should give necessary
guidance to the applicants as to which branch
they should apply or the changes that should be
made in the project to make it feasible/viable.

The Committee would like to stress that a
sympathetic and a positive approach on the part
of bank officials while dealing with loan appli-
cations of SCs/STs is of paramount importance
as it can go a long way in increasing their share
in the total lending of the bank,

The Committee have been informed that Senioc
Executives and Controlling officers ensure that
the branches comply with the directions given
by Reserve Bank of India regarding margin and
guarantee etc. The Committee, however, regret
to point'eut that during tours by Study Groups
of the Committee, complaints continue to be
received regarding surety being insisted upon by

oy
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banks for securing DRI loans by Scheduled Caste/
Scheduled Tribe people. The Committee desire
that bank Managers should be instructed not te
insist on surety etc. for small loans upto Rs, 5000/-
and follow the guidelines of the Reserve Bank
of India meticulously.

The Committee note that under the present
data collection system in respect of recovery ot
loans mo separate data of recovery from Sche-
duled Caste/Scheduled Tribe beneficiaries is
kept. However, in respect of DRI lendings the
percentage of recovery for all borrowers is 55.47
per cent in 1984 whereas it is 52.22 per cent for
Scheduled Caste/Scheduled Tribe borrowers, The
Committee note that recovery percentage for

Scheduled Castes/Scheduled Tribes is less than

the overall recovery percentage and desire that
the bank should make efforts to improve recovery
position by all possible efforts.

The Committee regret to point out that the
assistance forthcoming from Governmental
agencies and Scheduled Caste/Scheduled Tribe
Development Corporations for recovery of over-
dues is not satisfactory. The Committee desire
that_the bank should take up the matter with
the authoritiesr concerned at block and district
levels and sort out the problems they are facing

_in recovery of loans. As timely recovery of loans

is' essential for recycling of funds, the Committee
recommend that the bank personnel sheuld have
a close liaison with Scheduled Caste/Scheduled
Tribe Development Corporations and various
Departments of State Governments in identifica-
tion of beneficiaries, selection of scheme for them
and recovery of overdues. The bank should also
extend all possible guidance and advice to Sche-
duled Caste/Scheduled Tribe beneficiaries so as
to avoid failure of schemes and rather to improve
upon their performance with a view to generate
profits. This will make recovery of loans easier,

- —
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